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LEGISLATIVE ASSEMBLY.

Thursday, 21st March, 1929.

The Aeeembly met in the Assembly Chamber of the Coimcil House
at Eleven of the Glock, Mr. President in the Chair^

M EM BER £<WOEN:

Mr. Philip Graham Rogers, C.I E ., M .L.A. (Director General of
Posts and Telegraphs).

SHORT NOTICE QUESTION AND ANSWER.

^ H otsje Sb a b c h b s  a n d  A b b e s t s  in  D iffb» b k t  P a b t s  o f  I n d ia .

Pandit ICotilal ITtium: Is it true, as stated in the Press, that niuneroiiB
house searches and arrests have taken place in different parts of India
in pursuance of orders of the Government of India, and of Loeal
Governments? I f so, will Government give the House fuU pairti* 
culars, including the names of the persons arrested, the p la m
searched, the offence or offences for which those arrested aite to be tried,
and the dates when, and the places where, the offences are alleged to
Jbave been committed, the date or dates on which sanction- was accorded
for these prosecutions by the Government?

What IK the policy underlying the action of the Government of Indiii
in sanctioning these wholesale airests and house searches at this
particular time ?

Is that policy directed against the activities of persons and organisa
tions who carry on propaganda against the present system of Gx)vemment?

Has the Government any particular organisation or OTganisations in
view; if so, which?

' The HGnooiabie lCr» J. Orerar: Sir, under the authority of the Gov
ernor General in Council, complaint has been laid against 3X persons
from vfHous parts of India, on a charge of conspiring to deprive the
Kin" of the soyerei^ty of British India. The complaint w m  laid in the
court of the District Magistrate of Meerut, and the court, in the ordinary
course of law, under the Grimioal Procedure Code, issued p rd ce^ s . In
pursuance of these processes, house searches and arrests have talren place
in different parts of India. With regard to these, I  am unable at present
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to give fuii particul^s, as I am not yet in possession of complefe mforma- 
tion. The complaint, with the names, of the persons against whom 
warrants have been issued, is iis follows :

C o m p l a in t .

King-Emperor

VeT9U9
1. Philip Spratt,
2. Benjamin Francis Bradley,
3. Ajodhya Prasad,
4. Shaukat Usmanl,
5. Puran Chand Joshi,
6. Gauri Shanker,
7. L. B. Kadam,
8. Dr. V. N. Mukharji,
9. Oh. Dharamvir Singh,

10. Dharani Goswami,
IK  Shib Nath Banarji,
12. Muzaffar Ahmed,
13. Gopal Basak,
14. Shamsul Huda, ^
15. Kishori Lai Ghosh,
16. Gopendra Chakravarty, •
IT. Kadha Eaman Mittra,
18. Sripad Amrit Bange,
19. Sachhidanand Vishnu Ghate,
20. S. H. JhabwaUa,
21. Dh(Hidi Baj Thengdi,
22. Keshav Nilkant Joglekar,
23- Shantarani Savalram Mir^ ĵkaf.,
24. Baghunath Bhivram Nimbbar,
25. Gangadliar Moreshwar Adhikari,
20. Motiram Gajanan Desai,
27. Arjun Atmaram Alve,
28. Gobind Bamchandra Kasle,
29. Sohaii Singh Josh,
30. M. A. Majid ..a?2as x\bdul Majid,
31. Kedar Nath Sehgal.

The complaint of Mr. B. A. Horton, Officer on special du tj imd^r the 
Direct >r, Intelligence Bureau, Home Department, Govertmieiit of India, 
ehoweth;

1. That th^e exists in Bussia an organisation called th© Communist 
International. The aim of 1?his orpnisation is, by the creation of armed 
revolution, to overthrow d l  the existing forms of Government throtighotlt
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the world and to replace them by Soviet Kepublics subordinate to,-end 
^controlled by, the Central S o A d m i n i s t r a t i o n  in Moscow.

2. 7’hat the said Communist International carries on its work and 
propaganda through various committees, branches and organisations,

^controlled by, and su b let to, itself, e,g., the Executive Committee of the 
Communist International, and various sub-committees of the same, 
including a sub-committee concerned with Eastern-and Colonial affau-s 

^(Colonial Bureau)^ the Communist Party of Great Britain, which is a 
section of the Coiaimunist Int-ernational; the Red International of Labour 
Unions, the Pan Pacific Trade Union Secretariat, the League against 
Imperialism, the ¥oung Comiminist L e a ^ e  and various other bodies.

3. The ultirnate objecfive of the said Communist International is the 
complete pamlysis and overthrow of existing Governments in every country 
(including India) ̂ by means of a general strike and armed uprising. I t  
lias outlined a>p^grammev or plaa of campaign, which should be followed 
for tlxc achievement o f this ultimate objective. Among the methods so 
•ordained are:

(o) the ihcltemeTit of antagonism between capital and labour;
(6) the creation of Workers’ and Peasants’ Parties, Youth Leagues, 

Unions, -etc., ostensibly for the benefit of the members 
thereof, but in fa<^ for the purpose of propa ĵifiwida, the 
domination of sucK parties by Communists pledged to sup
port the aims o f the Communist International, and the uni
fication of such bodies under one control subservient to the 
Communist Intematiooial;

\c) the introduction of fractions 6r nuclei of such Communists, with 
Illegal objects as aforesaid, into existing Trade Unions, 
Nationalist bodies and political and other organisations, 
with the object of ca^tuilng tlie same or obtaining their 
support in the interests of the Communist International;

id) the encouragement of strikes, hartals and agitation;
^ f )  propaganda by speeches, literature, newspapers, the celebration 

of anniversaries connected with the-Russian revolution, etc., 
e tc .;

Xf) the utilisation and encouragement of any movements hostile 
to' the Government.

4. That in the year 1921 the said Communist International determined 
to  establish a branch organisation in British India, and the accused Sripad 
Amrit Dange, Shaukat Usmani and Muzaffar Ahmed entered into a 
conspiracy with certain other persons to establish such branch organisa
tions with a view to deprive the King-Emperor of his sovereignty of 
British India.

5. That thereafter various persons, including t^e accused Phillip 
Spratt and Benjamin Fi*ancis Bradley, were sent to India by <||ie Com
munist Intemfational, through the medium of one of its branches or orga- 
TiisaBons, and. ^vith tbe object of furthering the aims of the Communist
^ntemationaL ,
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6. That the accused named in this complaint reside at different centres 
throughout British India. They have conspired with each other, and 
with other persons known or unknown within or without British India, 
to deprive the Kmg-Emperor of the sovereignty of Btitish India, and for 
such puipose to use the metKods and can*y out the programme and plan 
of campaign outlined and ordained by the Comm\mist International, and 
in fact the} used such methods and earned oiit such plan of campadgn. 
with the assistance of, and financial support from, the CQmmunist 
International.

7. That the accused have met and conspired together, as aforesaid, 
at vMvious places within and without British India, and amongst others  ̂
at Meemt, and in pursuance of such conspiracy as aforesaid, the accused 
formed a Workers’ and Peasants’ Party at Meerut^ and there held 
conference thereof.

8. That the above named accused have committed an. offence under 
section 121-A of the Indian Penal Code and within the j'w sd iction  of 
the Court.

It is therefore prayed that the Court w'ill inquire into the above named 
ccin plaint.

As above stated, Sir, the complaint has been laid on a charge of 
conspiracy under Erection 121-A of the Indian Penal Code in respect of 
which the ease lor the prosecution will be, that acts Eave been committed 
falU'Kg udthin the terms of the section quoted, at various places and at 
various times, extending over a period of several years. Owing to the 
eomprtilvensive nature of the case, I  am unable to give specific dates and 
pltaecfc. Sanction for the prosecution was given on the 14th March and 
the ccm p lM t was laid on the 15th. As the case is now sub judice, I  
am at this stage unable to give further particuletrs whieh might prejudice- 
the merit-s of the case. Warrants of arrest hiave been issued only against 
persons ir. whose case (jovernment are advised that there is strong 
priina facie evidence, but search warrants have been issued in cases where 
there are good grounds for believing that important evidence in connecti<m 
with thi’ case might be recovered.

The pcUey of Government in this case is to bring before the courts 
unchr the ordinary law a conspiracy w h ich /jn  their view, is an infringe
ment of the ordinary- law of the land, and is an attempt to cany out 
in India the programme of the Communist International. It is not 
directed against the propaganda or activities of any persons or organisa
tions, f'xcept those which are believed to have taken an aotive part in 
this particular conspiracy.

Mr. K. Aluned: Will Government be pleased to state how the supply 
of money comes to the people who are conspiring against the Govern
ment and waging war against the King, where and how the money comes 
from?

The Honourable Mr. J. Orerar: That is a maiiter for consideration- 
when the case ccones up before the Court for tiaaJ.

Mr. K. ^Ahmed; Do Government propose to write a letter to Mr. 
Horton or to the special officer who, m y Honourable friend stated, is itt 
charge of these cases, to make inquiries and take sufficient steps to put
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a stop to the supply of funds, so that these people may not take the 
•matter any further?

Tlie Honourable Sir Brojendra Hitter: Sir, the instructioiis for inquiries 
which the Sonourable Member desires the Government to give to the 
special otflSeer in charge have been, given ailready and materials which have 
been collected will all be placed before the court for the court's adjudi
cation.

Diwan Chanran Lall: Will the Honourable Member give us the names 
of the house or houses where the searches have been made?

The Honourable Mr. J. Crerar: I have already explained that in my 
reply, and I am not yet in a position to give more details.

Mr. K. Ahmed: Is it a fact, Sir, that the majoritj  ̂ of the 31 persons 
who have been arrested are agriculturists or persons who have previously 
taken an interest in the fimelioration of the condition of the poor agricul
turists of this country?

The Honourable Mr. J. Crerar: I don’t think that arises, Sir,
Pandit Motilal Nehru: May I ask, Sir, if these persons who have been 

a-rrested—I mean all the accused arrested or not yet arrested—do they 
belong to any one organisation, or do they belong to different organiza
tions in India?

The Honourable Mr. J. Crerar: I cannot reply to questions of that 
kind, Sir, which relate to details which will necessarily come before the 
court in the ordinary process of a judicial trial.

Pandit Motilal Kehni: I simply want to know what the case of the Gov
ernment is. I want to know if all those who are conspiring against the 
King belong to a definite organisation for that purpose?

The Honourable Mr. J. Crerar: That is a matter for the court in the 
usual course to adjudicate.

Pandit Motilal Nehru: But what is your case?
Mr. S. Srinivasa Iyengar: Is it the view of th  ̂ Government that the 

Youth League and the Peasants* and Workers ’̂ Organisations are conspi
racies within the meaning of section 121-A ?

The Honourable Sir Brojendra Mitter: Not necessarily.
Mr. H. O. Neogy: In view of the fact that it is possible to proce^ 

against British Communists under the existing provisions of the law, is it 
the intention of the Government to drop the Public Safety Bill'?

The Honourable Sir Brb|endra Mitter: No, Sir. 
Mr. K. 0. Neogy: W h /n ot?
^ •  Honourable Mr. J. Crerar: Because, Sir, as I have abready ex

plained in this House, the object of that Bill is essentially and primarily 
precautionary and preventive and not pimitive.

Mr. Kam Narayan &ing|i: Sir, do the Government consider that only 
these arrests and imprisonments will make them safe?
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The Honourable Mr. J. Orerar: I cannot catcii the Honourable Mem
ber.

Mr. Bam Narayan Singh: May I repeat the question, Sir?
Mr, President: It is no use of repeating it.'
Mr. Bam Narayan Singh: The Honourable Member has not heard it.
Mr. President: I have heard it, and it is not in order.
Mr, Siddheswai Prasad Sinha: Is it a fact, Sir, that a typewriter waa= 

seized in one of the searches in Bombay, and if so, will the Honourable-
Member state if that typewriter was in any way concerned with any
volution or conspiracy and how it conspired?

The Honourable Mr. J. Orerar: I do not quite hear.
Mr. Jamnadas M. Mehta: Was a typewriter seized in Bombay?

The Honourable Mr. J. Crerar: I have no information on that point,
Diwan Ohaman Lall: ]\Iay I ask the Honourable Member why Meerut? 

was chosen as the centre?
Kie Honourable Mr. J. Crerar: Because, Sir, the ease having beenr 

instituted by direction of the Government of India it is centrally situated 
and it is one of the“ places connected with the activities of the alleged 
conspiracy.

Diwan Chaiaian Lall: Is it a part of the case of the Government that 
the activities of the accused can be circumscribed to any particular place*
in this manner? '

The Honourable Sir Brojendra Mitter: That question is one ŵ hich the 
Court. wiW consider if the plea is taken that a particular accused does not? 
come within the jurisdiction of that Court.

Mr. Lalchand Kavalrai: Did I correetly understand the Honourable-
Member to say that there are certain committees in Sind connected with 
Comfnunism ?

The Honourable SSr Brojendra Mitter: I do not know, Sir, but thê  
question W’hether the activities of any person may or may not be so con- 
nected, is again one for investigation and adjudication by the Court.

Mr. Bam Narayan Singh: Sir, are the Government aware that this- 
step* takai by the Government, is sure to endanger their existence?

The Honourable Sir Brojendra Mitter: This is an ordinary case of in-
fringement of the ordinary law of the land, and the alleged offenders have* 
been brought for trial before a proper tribunall.

Mr, M. S. Aney: Does not the Government know from the telegrams 
that most of the premises that were subjected to search, were tfto^ of 
the Workers’ and Peasants" Unions and Youth Leagues?

The Hooiourable Mr. J. Crerar: As I have already explained .̂ I  hav» 
no details as to what particular premises have been searched..
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Diwan Ohamaxi Lall: Will the Honourable Membei^^ '̂adly mform the 
House as to the number of arrested persons who belong to the executive 
couno3 of the All-India Trade Union Congress?

The Honourable Mr. drerar; I think I must ask the Honourable 
Member for notice of that question.

Mr. Amar Nath Dutt: WiH the Honourable Member be pleased to 
state whether the Judges and Magistrates before whom these cases are 
likely to come for trial have received any gentle hint frcMn the Govern
ment how to deal with these cases ?

Mr. President: Order, order.

Pandit Motilal Nehru: May I expect, Sir, that the Honourable the 
Home Member wiTT put a list of the premises searched on the table as 
soon as he gets the information?

The Honourable Mr. J. Crerar; I mSy be able to convey that informa- 
tion to my Honourable friend as soon as I become in full possession of it.

SHORT NOTICE QUESTION AND ANSWER. 2271

MOTION FOR ADJOURNMENT.

R A ros  AND A r r e s t s  in  S e v e r a l  P a r t s  o f  I n d ia .

Pandit Motilal Nebru (Cities of the United Provinces: Non-Muham
madan Urban): I beg leave, Sir, to move the adjournment of the House 
on a definite matter of urgent public importance, namely, the policy of, 
and the action taken by, the Governor General in Council in sanctioning 
and taking steps for the wholesale raids and arrests in several parts of 
India simultaneously yesterday of public workers belonging to labour and 
I>easant organisations, youth leagues and other lawful associations.

I beg the House, Sir, to give me leave to move the adjournment of the 
House.

The Honourable Sir Brojendra Mitter (Law Member) : On a point of 
order, Sir- I submit that this motion for adjournment should not be 
aflowed. Sir, the rules are 11 and 12. The objection is based on sub
rule (v) of rule 12 , which shows that the right to move an adjournment 
should be subject t-o the following restrictions, namelv,— Î go on to the 
fifth: ^

“ (v) the motion must not deal with a matt€r on ^ ic h  a resolution could not be 
moved.”

Now, as regards Besolotions, look at rule 23 (page 85):

' ‘Every resolution shall 1>e in the form,etc., etc., and no resolutioii shall be moved 
in regard to any of the following* subjects, namely :—

I t^ e  (iii):

“ any matter which is under adjtidicaiion by a Court of Law liaving jurisdiction 
in any part of Hie Majesty’s don îniomi.’ *



[Sir Bmj^dra *Mitter.]
Sir, this must be a definite matter of indent public importance under rule 
1 1 :

“ A motion for an adjournment of the business of either Chamber for the purpose 
of discTiBsing a definite matter of urgent public importance may be made with the 
consent of ^ e  President.”
Now, the definite matter is stated in the notice as *'the policy and 
action by the Governor General in Coimcil in sanctioning and taking 
steps for the wholesale prosecutions and arrests in several parts of India, 
e tc /' •

Pandit Motilal Nehru: That has been corrected. It is “ raids” , not 
“ prosecutions” .

The Honourable Mr. J- Crerar (Home Member): May I ascertain, 
Sir, what the precise wording of the motion is in that context?

Pandit Motilal Nelira: ^lay I read the motion again, Sir?
“ To mô ’e the adjournment of the House on a definite matter of urgent public 

importance, namely, the policy of, and sM̂ ion taktan by, the Governor General in Council 
in sanctioning and taking st^s for wholesale raids and anesrts in several parts of 
India sinutkaneously yesterday, etc., etc.'’

The Honourable Sir Brojendia Hitter: I was submitting to you. Sir, 
that the definite matter really is the action of the Governor General in 
Council iu sanctioning and taking steps for wholesale raids and arrests. 
Although it is coupled with the word “ policy”  that does not take away 
the real character of the motion, which is to discuss the definite matter 
of these raids and arrests. By “ raids” I presume the Honourable 
Pandit means the house searches. That is a matter which is now sub 
judice. It is a matter which is under adjudication by a Court of Law. 
As you have heard, Sir, from the answer which the Honourable the 
Home Member has just now given, a complaint was lodged before a com- 
pet^t Court. The competent Court took cognizance of the case and
issued processes. Therefore whatever has been done by way of house
searches or arrests has been done under the authority of a competent 
Court of Law which is in seisin of the case; and therefore my submis
sion is that the motion infringes sub-rule (iii) of rule 23. Sir, I may 
draw your attention to the practice in the House of Commons, where 
the rule is practically the same—I am quoting from May’s “ Parliament
ary Practice”— p̂age 248—motions have been ruled out of wdet when it 
appeared that there had not been any departure from the ordinary ad
ministration of the law. From the answer of the Hono\u*able the Home 
Member you have heard, Sir, that the ordinary processes of the law have 
not been departed from- There has been no such departure, and there
fore I submit this motion should be ruled out of order.

Pandit Motilal Hehiu: Sir, I submit that the objection taken by 
my Honourable friend, the Law Member, has no substance at alL 
It is true that any matter which is imder adjudication by a Court 
of Law having jurisdiction in any part of Hir Majesty's dominions is 
not to be included in a motion of this character; but my motion relates, 
not to anything that is now, or can ever be, the subject of adjudication 
by a Court, of Law having jurisdiction. As the language of the motion 
shows, it is the policy of, and the action taken by, the Governor General 
in Council in sanctioning and taking steps for wholesale raids and arrests 
that it is concerned with. Now this, Sir, has nothing whatever to do with 
the merits of any particuflar case. Everyone of these people who has
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been arrested might be guilty or might be innocent. I do not take 
•exception to the issuing of warrants against these people or issuing seafoh 
warrants for the searching of places which have been searched. WTiat I 
am asking, what I am moving the adjournment of the House for is on a 
different matter, viz., that the policy which prompted the action that has 
been taken in a particular Court of Law and the principle upon which 
tliat policy is based. You will be pleased to obser\̂ e, Sir, that here is a 
tcase which is not on the face of it an ordinary prosecution for a crime 
undertaken in the ordinary way. This is a case in which the Govern
ment have deliberately adopted a policy in pix>eeeding against a number 
-of persons in different parts of India in a most theatrical and dramatic 
•way. Warrant-s are taken out against a number of people on general 
allegations. Of course I do not enter into the question whether those 
-allegations are riô ht or wrong. What I say is, it must have been in pursu- 
fmce of f5ome policy, otherwise one would natiu'ally expect that a-s eases of 
this character came to light they would be proceeded with from time to time 
In various distincts or places where they come to light in the usual way. 
’WHiat you find here is that action is taken which, if I may be permitted 
to use the word, savours more of frightfulness than of an ordinary legal 
proceeding initiated by the Government. It, on the very face of it, seems 
io  be intended to strike the imagination, or rather to stagger the imagi
nation. . .

Mr. President: The Honourable Member is qow going into the merits 
of the motion.

Pandit MoMlal Nehru: Yes, Sir, just to explain, and only so far as is 
necessary to explain what is the nature of the motion. It has nothing 
whatever to do with any evidence or other material which has been placed 
before the Court or with the guilt or innocence of any of the persons coti- 
eerned. All that we want to know* from the Government in the discus
sion on this motion is its general policy in regard to political organisations 
in the circumstances preceding the action taken in Oourt. I therefore 
submit, Sir, that it is not open to the objection raised by my Honourable 
friend opposite.

The Hcmoorable Mi. J. Orerar: Sir, I should like to make one or two 
observations on what has fallen from the Honourable and learned Pandit* 
If I understood him correctly, he took two points. The first was that the 
subject which he proposed that the House should be called upon to dis- 
<juss was the policy of Government. It is also the action of the Govern
ment—both the policy and the action of the Government— b̂ut in rela
tion to •certain specific acts of a judicial character and by a judicial 
authority which have flowed from it. Now, Sir, even if the 
Honourable Pandit could confine the matter, as I deny that he can, to 
a general question of policy, it is perfectly clear that the action which 
"has been taken in pursuance of that policy, vim,, the laying of a com
plaint is now sub judicc and the policy and action of Government could 
not be justified without entering into matters which must necessarily 
be the issues in a Court of Law. That, Sir, is my reply to the Honour
able Pandit’s first point. The second was that there was something 
^raordina^ about the action of the Government, something, as I un
derstood him to indicate, outside the scc^e of the geiwipl oriminai law.
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On that point I must join issue with the Honourable Pandit. The action 
taken and the processes issued by a competent Court are undoubtedly in 
pursuance of the ordinary law of the land . . ..

Pandit Motilal Nehru: I am not questioning that-

The Honourable Mr. J. <9rerar: That there may be something exceptional 
about the circumstances 1 am prepared to admit, because I trust that 
the existence of a conspiracy of this character is exceptional—exceptional 
in that sense only—but not exceptional in relation either to the state o f
the law in the matter, to the procedure which has been taken, and to-
the necessity of avoiding any prejudice to a matter which is now under 
the adjudication of a competent tribunal.

Mr. S. Srinivasa Iyengar (Aladras City: Kon-Muhammadan Urban:j:
Mr. President, I submit that the matter of the motion does not come 
within clause (3)—“ any matter which is under the adjudication of a Court 
of Law’ —for three reasons. In the first place, the question which is 
sought to be raised by the motion is the wisdom/ or the unwisdom, th& 
expediency or the inexpediency of the Government in sanctioning a 
number of prosecutions under section 12 1-A. Now% Sir, the Court has
nothing to do with the wisdom or the unwisdom, the expediency or th&
inexpediency of the sanctions which have been so given by the Govern
ment. All that the Court can do is to decide upon the facts proved  ̂
upon the complaint, upon the evidence let in one side and on the other, 
and to see whether certain persons who are accused are guilty of a 
particular conspiracy which is alleged against them. That is all that the 
Court has to decide. Of course it can decide whether the sanction was 
in proper form and whether it complied with the requirements of any 
particular Statute, the Criminal Procedure Code or any other, but it can
not ddcide any question as to the wisdom or the unwisdom, the states
manship or the lack of statesmanship, the expediency or the inexpediency, 
the propriety or the impropriety of the action of the Government, and 
whether their motives are merely political, in order to stifle the political 
advancement of the country—-these things the Court hag nothing to do 
with. Therefore, Sir, these are the things that are sought to be raised 
by the motion which my Honourable friend wants to raise . . .

]fr« K. Ahmed (Rajshahi Division : Muhammadan Bural): But they
will 'prejudice the Court.

Mr. S. Srinivasa Iyengar: No discussion on the question of the pro
priety, the wisdom or the expediency of the sanctions given by the Gov
ernment will have the slightest prejudice on the accused or on their 
defence or on the prosecution in the Court. In fact we have not got tô  
go into the evidence at all. What we have got to argue about here is 
more as to the expediency, from one i^int of view or the other, of the 
acticai taken, having regard to the particular circumstances just now'. I t  
is the 14th March which has been chosen for the purposes of sanction . . *

Mr. K, Ahmed: Because it was an ausipiciouB day.
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Mr. S. Srinivasa Iyengar: Thereby hangs a tale, but I will not go into 
the merits of this motion now.

The second point, I submit, which takes it out of this clause is this: 
a grave situation is created—a political situation of a very formidable- 
character is created by this policy, and it is usual in this House to discuss 
the situations when created, even though those situations are caused by 
the Government having reference to the ordinary laws of the land.

Lastly, I submit, Sir, in my judgment, there is no matter of any kind 
now under adjudication at all. All that has happened is certain arrests' 
and raids have been made. You do not say that a matter is imder ad
judication till the accused are brought up and remanded and, the Court 
has commenced the inquirj  ̂ No such thing has happened here. A mere 
lodging of complaints and the issuing of arrests do not bring any matter 
under adjudication. It may be that, if the motion is to be made- 
tomorrow or the day after, and these accused persons had been brought up 
before the Court and the inquiry has begun—it may be otherw'ise as to the 
merits of the cases, 1 do not say it will be—but I say, as things now stand, 
it is clear that there is no matter, not even the guilt of the accused, under 
adjudication whatever. What is the Court now adjudicating on? There 
is nothing whatever that is under definite adjudication now. The com
plaint may be proceeded with or it may not be proceeded with; we do not 
know. Arrests have been made; therefore technically inquiries have not 
begun in Court, even the guilt of the accused is not a matter under ad
judication at all. I repeat, the situation created and the policy of the 
Government in ^ving the sanction, are questions not coniceming these 
particular individuals, but involve far-reaching consequences and have 
wider implications and raise questions of a grave constitutional character, 
and of a grave political character, at the present moment, having regard . 
to all the surrounding circumstances whilch it is not within my object now 
to mention at this stage, till leave is given. Therefore, I submit, for all 
these reasons the motion is entirely in order.

Pandit Mad an Mohan Malaviya (Allahabad and Jhansi DiVisione r 
Non-Muhammadan Rural): Sir, I should have thought that the Govern-, 
ment would welcome the motion for adjournment which has been moved- 
by my friend. Pandit Motilal Nehru. Nobody can deny that the actioni 
taken by the Government has a policy behind it, and that that policy can
not be, in the very nature of things, a matter for adjudication by a Court 
of Justice. The Court will deal with the particular facts and individual 
persons. If they have infringed the law, they will be liable to punishment; 
i{ they have not, they will be discharged; but the Court will not be expect
ed tS listen to any argument regarding the policy which undoubtedly lies 
behind the action which has been taken by the Government. Therefore»

I submit that this is the only occasion on which the Assembly caii’ 
help the Govermnent and serve the public by inviting a discussion of the 
policy which lies behind the action of the Government. That policy is of 
a far-reaching character. The number of arrests is large and there is no 
knowing to what extent this number will be added to. It affects the 
cases of many persons; they are all our fellow-subjects and fellow-men.
If ijhey have erred, if they have joined a conspiracy to bring about by 
armed rebellion, the subversion of the sovereignty of the King-Emperor, 
they will certainly have to answer for it before  ̂ Coxirt of Law, But̂
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from the Bt-atement made by the Honourable the Home Member, it is diffi- 
-cult to say, at this moment, without further discussion, that this policy of 
wholesale arrests is the right policy; all that is sought by this motion is 
«n opportunity to discuss the policy; we are not permitted on the motion 
which is now before you, Sir, to go into the merits of the cases, into the 
merits of the policy. I should like to have an opportunity to say that 
some of us feel, and to hear what the Honourable the Home Member—and 
it may be the Law Member and other Members of the Government— m̂ay 
have to tell us on the question of this policy. We wee not yet committed 
to opposing that policy of Government if we understand it correctly, and 
if we find that it has a reasonable basis behind it. But we feel at present 
—at least I feel—alarmed̂  at the fact that a number of persons belonging 
to a number of organisations which have never yet been known to the 
public to have any connection with the society, the object of which is to 
T.iiso an armed rebellion to subvert the authority of the King-Emperor or 
of the Government, have been arrested. Now, Sir, these Societies include 
the Youth League. The question of what has led the Government to 
include the members of this organisation in the category of those who 

. have joined a con®pira«cy is a question............

The Honourable Mr, J. Crerar: ^fay I interrupt the Honourable 
Pjindit ? , I think if the Honourable Pandit will read the complaint when 
it is laid on the table, he will find that the Youth organisation, to which 
the complaint refers, is the Yoimg Communist League.

Pandit Madan Mohan Malaviya: My Honourable friend, Sir, has sup
plied me with one stronger reason in support̂  of my case. We want to 
have an opportunity of knowing a little more about these organisations 
which have been included, and against which the Government have decid
ed to proceed. We may be able to obtain light and we may be able to < 

•'throw some light upon some of the considerations which have determined 
this policy. One thing, however, is clear, Sir. This is the only oppor
tunity when the policy of the Government can be discussed with any 

-advantage to the Government and to the public. It is a matter which 
will cause a deep stir in the feelings of the public. The Government do 
not want that there should be a, feeling created that their object is to 
cMvate frightfulness in the minds of the youth of the country. Government 
want, I take it, to proceed againBt those individuals only, whatever their 
number,—I am not concerned with their number,—but I take it that 
they want to proceed only against those who have joined a society with 
the definite object of promoting, by armed rebellion, the subversion of the 
King’s authority. If that is the object of Government, we should like to 
have an opportunity to discuss the policy which ha« prompted them to 
take the action they have taken in this matter, and all I ask the Govem- 

iment is that they should agree to this motion and not oppose it.

^Le Honoofal)te Sir Brojendca Mitter: Sir, I want to .

Mr. President: Does the Honoiu^able Member wish to speak again?

n e  Acmourable Sir Bio]endra Mitter: I merely want to reply to the 
,̂f>oints which Mr. lyeigar raised , . . .
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Mr. President: Then the Leader of the Opposition might say that he 
would like to reply to the Honourable the Law Member. I can not 
permit such a procedure.

Mr. Lalchand Kavalrai (Sind: Non-Muhammadan Kural): Sir, I want 
to say . . . .

Mr. President: Order, order. The Chair is not bound to give ait. 
opportunity to every Member to speak on a point of order.

I am satisfied that the matter proposed to be discussed is a 
definite matter of urgent public importance. It is not denied that 
the matter is of recent occurrence. What is contended is that the matter 
proposed to be discussed is sub judvce. As I understand the Opposition 
Benches, they propose to discuss the -policy underlying this large number 
of raids and arrests, and not the merits of the cases that are to come 
before the Court of Law for adjudication. I am quite satisfied that the 
matter proposed to be discussed is not sub judice, but I am bound to say 
that if, during the discussion of the motion for adjournment in the after
noon, any attempt is mada to discuss the merits of any of the cases that 
9jre proposed to be lodged, * the Chair will take steps to S6jc that such 
discussion is not permitted. I hope Honourable Members, when discuss
ing this matter, will ccmfine themselves strictly to the policy underlying; 
these arrests and not refer to the merits of the cases that are to come 
before the Court.. I rule that the motion is in order. (Applause from the- 
Swarajist Beneheei.)

I ask' whether the Honourable Pandit has the leave of the Assembly to. 
move the adjournment?

As no objection is taken, I intimate that leave is granted, and ihe- 
motion will be taken up for discussion at 4

MOTION FOR ADJOURNMENT. 2277^

THE INDIAN FINANCE BILL—cowM.

Mr. President: The House will now proceed with the Indian Finance- 
Bill.^

ThB Honourable fiUr Cteorge Sdiuster (Finance Mekiber)^Sir, I  must 
asls Honourable Membeis to recall their minds to the debate which ure 
left last evening. It was a very long debate and ranged over a w i^  
field/of subjects. I propose to take the argiMnents which weYe advanced 
on the other side seriously, because although I fee>l, Sir, that there w'as,— 
let me say,—an element ofobstruction at least in the length of some o t  
the speeij^es, yet even that obstruction I must take us evidence of a 
serious intention. I do not propose to tak<ŷ the time of the House longer- 
than is necessary, but at the same time these are certain points to which.
I think, in justice to the Government, I must givqf/a fairly full reply. The I 
arguments to whicli we have listened might be classified under two 
headings—specific criticisms of the Goveamment« financial policy as the- 
first heading, and a^he second heading a general indictment of the policy 
ot British rule in India. The line of action advocated might be also 
divided itito two headings. In the first plaeey t̂here are those who, while-
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expressing critieismsiof the policy of Govemment, ot their objection to 
the present form of Government, y t̂ recognise that, until a change can be 
iiitroducedythe business of .Gavemment must be carried on and, therefore, 
having expressed tlieir .views, they are prepared to vote the Govemment 

^  the, necessary funds with which to carry on .ita^usiness. That, as my 
friend Mr. Fazal Ibrahim 'Kahimtulla has said, the constructive line of 
criticism. I ^ e e  with my Honourable friend. There is another line of 
criticism put ̂ rward by those who, as I interpret it, wish to put everj'

• obstacle in the way of Govemment in its present form, regM’dless of the 
consequences to the country during Ahe interval, until a change can be 
brought about. ^

Sir, I n̂ll deal first with some of those specific objections to which I 
have referred. I must go back tc/what seea^ a very distant past, when 
my friend Mr, Eangciswami Iyengar was peaking. He if I may

7 say so, an entirely relevant contribution to the debate. H ^ ealt seriously  ̂
with a number Of financial points. He referred to my thr&t, as he called 
it, of new taxation, and he told me that I mtt^ ifevise the expenditure/side 
of the Government first. 1  entirely agree with my Honourable friend,— 
in fact I had abeady expressed my agreement with those sentiments. Ho 
proceeded to indicate to me certain/ways in which retrenchment was 
possible, and directed particular attention to what he described as the 
exaggerated provision which is now made for the reductioi  ̂ and avoidsaice 
of debt. A y l have already informed this House, the que^ion of ma^^^ 
that provisicm, and the terms in which it is to be made, is a questioii  ̂wiii^

' has to come under^view this year, and, as I have also already informed 
this House, I propose to take tWe House into my confidence in that review. 
Therefore, Sir, I do not thinyit is appropriate for me to say very much 
about it at present. But there is one point which I should like to make, 
because it is an illustration oy*the sort of inconsistency which exists in 
the criticisms which are levellea against the Govemment. We have been 
told, on the one hand, that a totally inadequate provision has beeiy^made 
for dealing with the liability on the Post Of&ce Cash Certificates. It 

^has been levelled as a pha^e a^inst Govemment that a heavy liability
4 has been allmved to accru^^der that lieading, and that the House should 

have been told of that liability, and tliat means should be found for meeting 
it./O n  iho other hand,̂  we aiae told that, because of the scale o i pro- 

"^^lon whicli has been made for reduction and av6idance of genewd debt, 
an unwivb-anted burden is being upon the taxpayer of today. I do

- suggest to Honou^ble MembeJW o^pomte that the two charges to some 
extent offset each other, and ttiat in advancing criticism of the Govern
ment, they/Bhould consider the budget as a whole.  ̂ !Tie next serious point 
dealt with by my Honourable friend was tl̂ e question of Army expenditure, 
and, as tljat \95as touched,on by several/other Honourable Members, I 
must say a wo!^:pr two about it,. It seems to have been .understood that 

\ /  the arrangement which I describ^ to the House, by which^^um of Es." 10 
crores is to be provided for special non-recurring expenditure, not by an 
additional vote. ))ut by economies to l>e made under various headings by 
the Araiy within/the limit of Bs. 55 ciscites—it seems to hlive been supposed,

■ I say , that the existence of that provision indicated that the financial control 
of the Army expenditure was t(^be relaxed in some way. That is a, toWly 

: false suppô sition. Financial ccmtrol' will- be maintatned with the



previous stringeney; th r̂e is to be no relaxation under that heading. 
sum and substance of the arrangement is this. If at the end of any 
particular year the balance between the amount required for the normal 
recurrent expenditure of the Army an^ihe sum of Es. 55 croreâ  which is 
provided in the budget, is not fully expended, because there has been some 
delay in executing the special programme of e^enditure, thatyWance will 
not, as in the ordinarj  ̂ way, lapse, but it will be carried to a suspense 
account and be available for expenditure in the future years . . . .

Mr. A. Eangaawaml ly^nga^/ (Tanjore cum Triohinopoly: Non-Muham
madan Kural): On the Army and not on the other civil services.

The Honourable Sii George Schuster: For expenditure on the approved
and authorised programme, &/progrsjoame which, as I say, will be strictly 
controlled by the Finance Department.

Then, my Honourable friend referred td’ the very large railway reserves,
.and the large sum standing toVthe* credit of the depreciaticm fund, and ^ 
stated that the existence of thSse large balances might encoui«ge us to 
hope that fresh taxation ne^d not be raised. But, unfortunately, at that/ . 
point I am brought into contifct with ihe ways and metms position, and 
AS Honourable Members know well, those balances are oialy book balances; 
they have already been fully employed in/capital expenditure on the rail- 
w'ayfri Therefore, I am afraid that thatf suggestion in practice will not 
be a very helpful one.

I wov^d turn* now to the remarks of my /  Honourable friend Sir 
Purshotamdas Thakurdas, to w’hom I must ^ y  I am grateful fpr his 
recognition of realities in not supporting the rejection of the Finance Bill.
I should like t<^express my agreement with him in his emphasis on the 
importance of economic conditions and his deprecation of over-emphasis of 
political conditions- I think he al^ performed a ver\’ valuably service in 
providing a conspectus of provincial finances. That is a vei-y relevant 
matter, because the finances of the Central Govemmei^t are closely con
nected with the finances of the Provincial Govemments/and as Honourable 
Members must realise, the whole question of the distribution of revenue 
and heads of revenue, as between the provinces and the Central Govern
ment, is a live issue, which .'̂ nust come up for consideration in the near 
future. My Honourable friend went on to deal with the fei^eral condition 
of the country, and he expressed a pessimistic view of̂ tĥ kt.// He criticised the > 
g<neral policy—or rather'the absence of any ̂ general p̂ olicy—on the part 
of the Central Government. He said, in the first place, we ought to have 
more information as. to the general economic condition of the country. I 
agree with him in the abstract, but when it comes to particular measures,
I do not think it is reasonable to suggest that, in the present state of 
Govemi^ent finances, a snm of Es. 63 lakhs, which would be required 
according to the recommendations of the Economic Inquiry Committee, 
could be provided merely for the purpose ^  obtaining that i>rt of inform
ation. But I am willing to say to him that that is a matter into whieh 
I am quite prepared to inquire, and I think it is a reasonable request that 
we should take steps to provide as good as possible statistical information to 
enable the public to get a general viW of the eotwiomic condition of the 
country. My HcypourtArle Mend, amongst bther things in the policy of 
Grovemment which he (cn^cised, referred to the policy as r^arde alcoholic 
liquors. I think lie that, while we have been careful of the
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morals of China and have incurred a large sacrifice of revenue by res
tricting the exports of opium, we have not been so careful of the conditions 
in India, and that, in fact, we were earning an increasing revenue from 
the duty,on alcoholic liquors, with the suggestion that the consumption of 
alcoholic liquofs was increasing. I should like to correct that last assimip- 
tion by giving the House certain figures. Taking the figures of liquor and 
drug shops in 1917-18 the total number of liquor shops was 54,805, and in 
1926-27—which is the ]ast year for which I have got any figures— 
the total number was 44,842, a decline of about 20 per cent. The drug 
shops too declined from 17,147 to 14,322. The figures for the consumption 
of alcoholic liquors also show a very remajrkable decline. Taking the total 
consumption of alcoholic liquors and converting them into what are 
called London proof gallons, that is to say, giving an equivalent of alcoholic 
content for the various liquors, the figures are as follows:

1919-20 ..  - . .  . .  . .  12,860,467
1926-27 . .  . .  ' . .  7,663,777
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That is to say, a decline of over 5 millions, or 40 per cent.
Sir PuTShotamdas Thakuidas (Indian Merchants’ Chamber: Indian Com- 

merce): Can the Honourable Member oblige me by giving the figures of 
quantities without converting them into proof?

The Honourî ie Sir C^tge Schuster: I should be very pleased to pro
vide my Honourable friend with the figures of quantities. I have not 
got them with me here, I have got them in my office. But I can tell 
him that the quantities of every kind of alcoholic liquor have declined, 
except the quantities of irnported beers, which shoŵ  a slight increase. The 
figures that I have quoted, I think, give a more reliable basis of comparison 
than anything else.

Then I would turn to the remarks of my Honourable friend, U. Tok Kyi,, 
who, advancing the point of view of Burma, which was supported in other 
quarters of the House, asked us to consider a reduction in the export duty 
bn rice. That is a demand which I certainly view with sympathy. It 
was a very good point, and a point ŵ hich he was quite entitled to make. 
But I would ask my Honourable friend to realise that, in this present 
state of the finances of the Central Government, it is hardly practical 
politics to consider that question, and that it is one of those questions 
which must come up when the general distribution of the heads of revenue 
between the Central Government and the provinces comes imder review. 
In the meanwhile, as I indicated in an answer to a question put by the 
Honourable Member recently, Government are investigating the position 
with a view to discover whether the export duty on rice is really interfering 
with the trade in rice, whether it is a substantial factor in the eoanomics 
of the situation.

My friend Mr. B. Das gave us some figures about Bihar and Orissa* 
12 Noon. again raises questions of distribution of beads of revenue

between the Central GtDvemment and the provinces. He also 
referred to the banking inquiry, but that is a matter which I shall deAl with 
later.



I now turn to the speech of my Honourable friend Mr. Birlii. He Mgain 
^ave a pessimistic view of the present state of industry . He levelled ti 
obaige against me, that 1 had no information to furnish to tlie House, to 
justify any optimistic view of the position, other than the figures of railway 
trafft(v and imports and exports. I liave already said, in dealing with niy 
friend Sir Purshotamdas Thakurdas' speech, that I ant prepared to take 
•steps to provide means for improving the picture that we can give of the 
<.‘c^n()mic situation, but, in the meanwhile, I would say that those figures. 
Avhidi I have given" and relied on, are to some extent an indication of coiwli- 
tions, and I do not tliink that my Honourable friend supplied any ether 
figures of a more convincing nature. He did give certain figures, and I have 
ajeen at a loss to find where he got those figures fr<>m. He gave us, fo»* 
example, a statement of the consumption of cloth per head in the country 
foefoi’o the war, and he said that it was 18 yards, and that, since the v/ar, 
and at present, it had dropped to 10 yards, ten square yards per head. 
The figures are really entirely different. The actual consurription in tb  ̂
A ear 1913-14 was 16-28 yards per head and in 1926-27 it was 16'4 y . u do 
per head, and in 1927-28 17 yards per head. Therefore it stands, for the 
last year for which we hav  ̂ any recorded figures, at a figirre substantially 
higher than tlie last year before the war, and, if %"e take the five years 
average before the war, the figure of consimiplion was 14'16 yards per 
liead and it is 17 yards today.

Mr. Gfaanshyam Das Billa (Benares and Gorakhpur Divisions: Non- 
IVfuhammadan Ttural): May I interrupt the Honourable Member? lam
Tery thankful to him for providing all these figures. I might draw his 
attention to the pamplijet recently published under the auspices of the 
Bengal Chamber of Commerce imder the title Economw Milestones on iĥ ‘ 
High Road to India's Prosperiiy in which they say that it has been re
cently cai'culated that India’s consumption of piece goods, which was 18 
yairls per head of p ĵpulation before the war, is now reduced to 10 yards. 
This is on page 15 of this pamphlet. I myself think there is a discre
pancy between the figures vsfliich have been given in the Goverimient
publications and the figures given by the Bengal Chamber of Commerce, 
i'out I flm quite sure that the Honourable Member wourld like to make in- 
'vestî :̂ations and find out what the disoi'epitncy is due to.

The Honourable Sir George Schiister: I was quoting ifpm an appendix 
1o the Beport of the Indian Tariff Board on the • cotton textile industry 
InqAiiry. That Beport gives figures up to the year 1925-26, and I have 
had compiled, on a similar basis, the figures for the years 192^27 and 1927- 
28. T liave no reason to dottbt the accuracy of the figures procured by the 
’J’ariff Board, and I should like to have an opportunity to investigati? the 
figures supplied by my Honourable friend. Sir, in connection with this 
questiork of cotton piece-gcvods. there is one other figure to . which I should 
like to call attention, because it has a bearing on some of the arguments 
Avhich we have heard in this debate to the effect that the policy in this 
country has been directed in the interests of British trade and contra^' tr* 
the interests of India. The figures in this connection are very instructive.
The total import of foreign piece-goods in the year 1899-1900 \Aas about
2.200 million yards. In the year 1927-28 it was 1,900 million yards. At 
the same time the total prod;uction of piece-goods in India had increased 
froni 1,300 million yards to 9,697 miUibn yards. Therefore there has been 
-m enormous increase in the home production, and a large decrease in the

THE IKBIAK FINANCE BILL. 2 ^ 1



2282 LBGiSLATn^E ASSEMBLY. [21sT M ar . 1929:_

[Sir George Schuster.]
import of foreign goods. Sir, I think» one can say that, taking that very 
important industry, the direction of trade has been entirely in aecordftiice’ 
with the views which my Honourable friend would support. Then, Sir, my 
Honourable friend suggested that, until the policy of deflation stops,' there 
will be no chance of any improvement from other measures. I do not 
know. Sir, from where he gets his view that the Govt^rmneni is following" 
a policy of deflation. It certainly has not been so since I have been con
nected with the finances of this country. Nor have I any evidence to bhow 
that deliberate deflation has been resorted to in recent years. I think that 
deals with most of the important questions on what I have described as 
specific criticisms of the Government's policy. There are other matt-ers,. 
but I think it will be unjustifiable for me to take up the time of the House 
an^ longer with these.
/  I will now turn to what I described as the general indictment of British 
policy in India. As regards the whole course of British, policy over the 
130 years of which/''we have records, I do not. think that it will be appro
priate for me to ent^ into: any details now. That is a matt>er of histo^,. 
and future generations will |udge. What we are concerned with is thê  
practical issee of how to carry on for the next year and the next few years. 
Now, on that point I should like to correct the impression which was given 
in speeches of Honourable Members as to my own view of the situation.

I It was apparently thought that I hold an extremely optimistic view of " the*
position. I did say that I saw no reasons for forming a hasty judgment that 
matters were approaching a desperate situation as regards the industritA- 
of this country, but nothin /̂ -̂hat I said could justify the interpretation 
that I hold the view that we" could now sit down in complacent satisfaction, 
feeling that there was nothing further for the Government tq/ao. I took 
pains to express the view that I fully appreciated that the' standard of 
living among the agricultural classes of this country was miserably low, 
and, so far as/the Government can do anything in the matter, I certainly 
think that thai should be one of the main lines of action which they should 

7 follow. My Honourable friend, Diwan Chama^ '̂ l̂iall, suggested, I think,
 ̂ ’ that, in days gone by, the Finance Members u^ed to go about in disguise,

in cognito, in order to obtain reliable first hand information as to th '̂sifcuft- 
tion. Nothiifg would give me greater pleasure than to be able to tfo that, 
if my Honourable friends will allow me time to get on with my work, and 
therefore tô 4iave spare time to travel about the country  ̂ But I don’t ihink 
I shall choose my Honourable and learned friend to accompany me. I 
think I will choose someone who look^ less prosperous and more like a son 
of the soil. (Cheers and Ixaughter.) fiut. Sir, whatever our wisl̂ es may be 

t  in this matter, the limitations on what Government can do ar /̂Very r̂eat.
' The powers of Government generally are limited, and the pclwers of the 

Governrnent of India are particularly limited owing to special difficulties.
My Honourable friend, the learned Pandit Motilaly-^ehru, who, I am 

sorry to see, is not here, referred us, in the course of his speech, to condi
tions in Czecho-Slovakia, and he drew the conclusion from the fact^4hat a 
new country there had been able to establish self-government in a very 
short time from n9 begmnings at all, and carry on the business of Govern
ment successfully/ that a similar thing could be done in India. I thii3̂  it 
is an int-eresting argument and that there is much to be learned from wliat 

H is happening in those countries//but I would say that there is a great deal



also to be*leamt as to the differences that e;xi6t. Czecho-Slovakia is a small 
courLfcry, filled with educated people, with^oid roads and railways, contain
ing within its borders all the coal mines and all the textile manufacturing 
works, ^hich formerly sei*Ved to supply the whole of the dual monarchy 
Austrig^Hungary. It is an exceptionally rich comer of the earth, and has 
exceptionally natural advantages. It is a comparatively ^̂ asy problem to 
restore financial qcaiditions, and to build up a system o^govemment in a 
countrj  ̂ like that.” Honourable Members must realise that it is a different 
thing to deal with an enormous continent like India, with its vast distances,  ̂
its 300 m illion^f people, many of whom are still in a primitive stage of " 
civilization. / l4 e n  there are special limitations for this Government in that 
we are onl  ̂ the Central Government, furnished with limited powers, and a 
great deal of criticism heard in the couree of/xhe debate is criticism which 
should more properly be directed against Provincial Governments. Aftear 
all, agriculture is not only a provincial subject, but it is a transferred sub
ject, a subject iny^hich some measure of responsible government has been 
introduced, and although we can do much from the Central Government 
in giving a lead in a matter like agricultural research, as to/which a start is 
going to be made, we cannot really, from the Central Government, control 
the direct development of agriculture. But, in spite of these difficulties,
I quite agree tha^we must not sit dovm and do nothing. But there ai-e i 
two necessary conditions for success in any part that we can play. The first 
is money, about which I hav^already spoken, and the second I would say 
is co-operation. We do want the support of public opinion. Much has been 
said, in the course of the Honourable Members' speeches about/conditions 
in the country. We have heard, for instance, a great deal about the miser
able housing conditions in Bombay., I, Sir, welcome such criticism, and 
such LTxpressions of opinion, if they are a genuine representation of pubho 
opinion, if they mean that public opinion is awakening to these things, and 
is ready to put pressure on Government to improve them. That i^ntirely 
a development in the right direction. But if they are merely expressions of 
criticism of the Government, and not intended for the amelioration . f the 
conditions themselves, then one cannot View them with any such favour. 
The possibility of getting from an Assembly of this kind a genuine expres
sion of public opinion is the possibility which gives value to th^ebates in 
this Chamber. Now, I am quite willing to accept that most of tne speeches 
which we have heard from Honourable Jkfembers opposite did represent 
genuine, heartfelt expressions of public/opinion. But if I am willing to 
give credit to Honourable Members for honesty in this matter, I t^st they 
will give us, on these Bendies, soine corresponding credit. I Î̂ xfTLOt sure 
that they always do so, and speaking from my own short experience herê
I should like to deal with two special examples.

The «first matter I have to refer/to is this question of a banking inquiry. 
Now, Sir, if anyone ever, on the Government Benches, madê  a genuine 
effort to meet the popular demand for a measure which waŝ  considered to 
be necessary in the interests of this country, I made that effort in irying 
to start this banldpg inquiry- (Hear, hear.) I started it deliberately on 
lines which wouldy r̂iable me to say to all who were interested in the subject : 
‘ "This is your ^h6w. I want you to suggest the way in which it should >e 
done and pvepou  as great a latitude in securing it as possible.’ ’ l^aturrtlly,4 - 
if I am to be Trespcmsible for the result, I must do something to see that the 
inquiry is properh^irected^ is, dh*ected to the right objeetiw, and Jikely 
to obtain a useful result- The basis on which I sketched the hnes of thfs
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inquiry was that we wei'e to^et, in the first place, a picture of local condi
tions and roiiqmniendations oased on that picture, made by p^ple whb had 
first-hand knowledge of local conditions, but that, as the/desire was to 
Introduce something in the nature of new measures, it would be of the gfeat - 

-«st ralue to supplement local knowledge and experience with practical 
^ experience of men who hadknowledge of <̂ e development 

of banking systems in other countries .W’hich had attained 
**•- sx further stage of economic development^ I cannot conceive 

any more .reasonable idea. It was to be a blending of local knowledge 
W h  the wider experience which is not available in this country. But even 
that has/been criticised from the opposite side. One must expect 16 got 
a certain amount of criticism. It is impossible to please everybody, but 
there seems to be something more than this/'linderlying the general nature 
of the remarks which have been made on this question. I had attempted to 
get the feeling of this Assembly by consulting the Leaders of the variou!  ̂
political parties. I know of no other means by which one could get at 
the feeling of the Assembly on matters of this kind. Yet I am now told 

1 , that aU/these discussions have taken place without the knowledge of the 
Memb^fe on the back benches, and t>hat if I imagined that I had got the 
feeling of the Assembly with was very much mistaken. That is a
ver>̂  dishenrtening announcement^to hear, and I say here and! now, I am not 
prepared to go on with the banking inquiry unles^I can get an assurance 
from the Leadei's of the various Parties that I have got the feeling of the 
Assembly with me in this matter. (Hoar, hear.)

All Honourable Member;/You have got it from the National Party 
Leader. / ^

The Honourable Sir Oeorge Sdiuster: J have, and I have accepted it 
/with great gratitude. I would have liked to have said̂ ât the opening of 
my remarks, that T recognised the speech of the Leader of the National 
Partv as being a most valuable contribution to the debate, and I should 
like^to express my gratitude to him for having restored the debate to the 
leWl of a common humanity from which at times it had shown signs of 
dropping. * ' Vv

Hr. Fazal IbrahimyWhimtulla (Boinbay Central Division: Muham
madan lairal): (»ri a /  iroint of per^nal explanation, Sir. I think the 
Honourablv Member is w ferring to the speech, I made in this House. I 
said, and/nade it }>erfectly clear when I interrupted Pandit Malaviya, that, 
if Qovornment. w»uii«̂ d the opinion of the Parties as .such, the usual proce- 
dure was that they should write to the Secretaryjf/of the Party and the 
Party, after discussing the matter should sttbmifc their ŷiew. If 
they want the personal opinion of the Leaders, I have not the least 
objection. I didj^iot impute any mofrve either to the Leaders or to the 
Honourable the Finance Member who^asked the Leaders for their opinion. 
I was given the impre-ssion that the/Leaders had discussed it, and I wa« 
asked pointedly wheihW I knew anything about it, and therefore I had to 
reply that the Party, as such, did not know anything about/it.

Mr* President: Has the Honourable Member got confidence in his 
Leader or not? In a matter of this kind, untes Honourable Members 
aro prepared to place confidence in their Leaders/fthings cannot get on.
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Mr. Fasal Iteahiin BahimtuUa: We have conBdence in our Leaders and 
I hiive full confide^e in my Leader. The questioi;i is not, whether we 
have confidence iiyour Leaders or not, but it is the question as to whai 
is the right procedure. If Government wished to obtain the opinion of 
the Party, the right procedure was to/ao it formally. |

The Hbncmrable Sir O«org« Sdiuster: I am very glad to receive the ex
planation of my Honourable friend. If, from ignorance of the customs. I 
addressed, in the firsty place, the Leader  ̂ of parties instead of the Secre- 
tarit s of the parties, tne raista^e min .̂

Mr. Preiddent: I share that blame with ^ e  Honourable Member".
The Honourable Sir Oe<acgê /kchusteryThank you. Sir, for recalling to 

the Hotise that I consulted you about xhe procedure. But the point of 
substance remains and it is this. I  say it in no aggressive/spirit, but I 
wish to make niy position perfectly clear that, in proceeding with this 
banliing inquin, I wished to do something which I understood was the- 
goner.il wish oi the/whole of this Assembly and of the general public wliicifc 
is interested in these matters, nnd̂  tiiat. unless I am satisfied that I am: 
t arryinî  ilio with me, I do/ixot propt^e to proceed with the inquiry.
J have not the slightest doi^t that the Lead/)rs of the various 3’^̂ rties will 
he able to îvo me that assurance, but I dp̂ /vvish, as the question has been 
raised by sevt̂ ral Members on the back benches— ûot only my Honourable 
Triend, hut four other Members have referred to the question—as that ques- 
tiou/has been raised. I do wish to miil̂ e the issue perfectly clear. Sir, this 
is one instance that I would refer to.

The other instance that I \\x>uld take is the^uestipn of civil aviation, 
Now, Sir, I thinlv all the Members of the Standmg Finance Committee wUl 
bear me out that, in discussing the Government's policy oh civil a;viatiQn, 
when w^have had before us the additional demand required for this year, 
no one dould have taken greater pains thfitfi I did to satisfy the wishes of 
all Members preseixt to ascertainji/whftt policy they stood for, and to give 2- 
them the assurance that, whatever business was dpne, would be done in 
a way which u’ould satisfy their idea as to what a-proper T>olicy should be. 
((Hear, hear.) I entirely agre^, in general principle, with the policy , 
which was advocated mc^t ably by my Honourable friend Mr. Haji. I 
entire) \* agreed with hhn̂ -4hat, whatever the Government did to encourage 
civil aviation in this country, they should take st-eps to see that, where 
a Govi;rnnient subsidy was given, it should not be used to/establish what 
mig.it be df̂ scribed as a foreign monopoly, in such a way that the chances 
of de\elopmenf of Indian aviation would be prejudiced. (Hear, hear.) It 
has been an extremeh^ifficult tiling to.discuss before the Standing Finance d  
Comniirloe i>ractical'"business arrangements when we have not: entered into 
defitiil * negotiations with any particular group, and when, beĉ iuse we were 
dealing witli/tenders which could not be discFosed, it was not pô ŝible to 
make clear to the Members of the Committee the exact teruK on which 
arrang(.nients could possibly be made. The ^lember^/’of the Standing 
Finance Committee were ready to appreciate the situation, and they 
heljied me very much in jirriving at a definition of certain broad lines on 
Mhlch they were prepared/to say they would approve the grant, and were 
pn.p I <_‘d to HL\y in advance that they would approve any expenditure under
taken on those Imes. In spite of that. Sir, mwH(iiourdble^ f̂Kien^
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aiid I tliink I may say that he referred to it with some measure of criticism. 
His^̂ tritieism was cot at ail bitter, but he seemed to be uncomfortable as 
to %hat was likely to be arranged. Now, Sir, the proceedings of the 
Standing F’inance Conuuittee h:\ve, asA matter of fact, been fully reported 
in a recent number of the Pioneer, so that everybody knows exactly what 
ti\'i mimites of the last meeting were. There is nothing furtheo'lio be said

tlic matter, but the point again that I want to make clear is this. In 
 ̂ th-3 case of the banking inquiry, I seem to have consulted th^^eaders o f 

Parties and there seems to be some doubt as to whether I have carried the 
back benche.s party with me,y^n the case of civil aviation, I have, on the 
Standing Finance Committeefi come into touch with Members from the 

Iback benches of the various parties, and there seems to b^ om e doubt 
\vhether I have carried the Leaders with me. I submit tnat makes it 
Very difficult for anvbody on these Benches  ̂ who wishes to follow a policy 
in accordance mth/the public opinion which is represented in this Assem
bly, it makes it \eTy difficult for him to know how to proceed, and I submit 
thac a great deal of the criticism ŵ hiclŷ is levelled against the Government 
that they do^iot take public bpinion into account is unjustified, and judging 
fropa these tWo instances which have come within my own short experience,

I I^hink it possible for Honourable Members to give us, on this side, much 
.^eati r assistance than they do. Now, Sir, on this subject of civil aviation,
I particulariy expressed the wis^to Honourable Members, who were inte
rested ir. the matter, that they should endeavour to get time to discuss it . 
in connection with the Demands for Grants. I think it would have beei^ 
easy to arrange for time to discuss an important matter of public policy 6f 
•4ihis kind. I quite agree that it is reasonable that Leaders on the other 
feide shĉ uJd wish t^take the occasion of the Demands for Grants to bring 
up those political issues which they consider to be of (^minating import- 
ance; but surely. Sir, it is possible to arrange that thew^iscussions should 
be concluded in some shorter space of time than we have experienced  ̂ and, 
if HijcDurable Members are really interred in taking advantage of oppor  ̂
tuJiitJcs for debate in this Assembly fof^ving guidance to a Goveminent 
whi.'in wants to help them, then I think, they can do, as I said just now, 
a gi’cat deal more to help these Benches than they/do now.

Sir, as I said, in dealing with my Honourable friend, Pandit Madan 
Mohaa Malaviya, I hope he will allow me to take him as representing that 
first vifw of dealing with the Government’s proposals which I regard as 

 ̂ the crnstructive view. At least, in his own/^peech-—1 do not know what 
i  action his Party is going to take—at least i^nis own speech, he seemed to 

me t > l:e offei’ing constructive help* and '^ot passing merely destructive 
criticis-m of the Government. •

/
1 should now like to turn to those who represenythat other view, tlie 

vi<.-.v of destructive criticism. Perhaps I might take, as a typical exponent 
of tliat 'view, my Honourable friend. Mr. Srinivasa Iyengar, who opened 
this debate. (Laughter.) He toldAs, in operiing his speech, that he 
a very pleasant man. (Laughter.) Sir, it was quite unnecessary to s||̂ v̂ 
thtft. It was obvious. But, under his very pleasant manner, I foun<J' it 
somewhat difficult to discover any pleasant matter. (Laughter.) Indeed 
I foimd it somewhat difficult to discover any matter at all; in the senfee of



iixiaterial which is^elevant to th^iseussion of the Finance Bill. But he 
did represent that destructive vibvv and there are two of his main points 
which 1  should like to deal with. The first point was th^'criticism of the 
small proportion of votable expenditure in the budget. ' I  have already 
dealt with one subject^in this connection, and I need not go over that 
.argument again, but ^̂ do think that, however small the proportion of vot- 
.sble expenditure in the budget is, it <̂ ontains a large number of subjects 
which are of great moment to this country,—to the evervvday life in this 
country, and Honourable Membei’s hiave not tak^n the opportunity which 
they might have taken for discussing these subjects of great interest.

His second point was the unconstitutional actiomof the Government in S 
irestoring those grants which have been cut out by a majority of the Assem- 

He said the Government was disregarding the will of the House, 
.-.'-Sim thfct I myself did not know duty. My duty was to advise the 

•Goveru'::r General not to restore th^uts. Sir, we had a very entertaining 
spcecn from my Honourable friend the other day when we were discussing 
the provision of money for travelling allowance to,the Executive Councillors.
I understoo^the general tenor of his remarks to bê  the keynote of what he 
said t ) be, ‘For heaven’s sake let us get down to îusiness; whafc is the 
use of talking, when/you cannot deliver the goods. I have got ho use for 
any sort of discussion which does not mean business’ '. Well, what 
•eould bii more unbusinesslike in my Honourable friend’s proposals^ Does 
he seriously propose that the whole of the existing organisation oi  ̂ ovem- 
menfc should be scrapped without any substitute available to take its place? 
Surely, we on these Benches must carry onlhe business of the Govern
ment until some change is possible, and I say that, anybody who attempts 
to interfere with our conduct of this business, as long as we are responsible 
fo^th«» administration of this country, is guilty of an irresponsible and un- 

Ibusinesslike action. (Applause.) My Honourable friend asked, ' ‘W.hat does 
the Government intend’ '? Sjr, X think it is a very simpl^ques^ion; it is 
ver/ fcimple to explain what the Government intends, and what the Gov- 
ertment ip going to do. I would like to go back. Sir, to that debate to 
whic'i myAlonourable friend made his most valuable contribution. In that ^  
debate, Sir, we heard some differences of opinion. It was not my privilege 
to si»eak in the debate, but I did have the^leasure of listening to my 
Hciiourable colleague, Sir George Rainy, and 1 would like to say this; that 
I think the HonouraWe Pandit Madari Mohan Malaviya was perhaps 
slightly unfair to my^onour/ible colle-ague in his remarks yesterday, when 
lie saiid that he thought my colleague was attempting to score . a clieap / 
pomt about the differences that were disclosed during the course of thay 
debate. Sir, I am sure that nothing was further from his intentions  ̂
Spefikjng for myself^and T.am sure I speak for all the Members on these 
Benchcs—I listened to tha^ebate with a certain feeling of embarrassment: 3  
I felt, i f  I may say so, rftther like a stranger who happens to be present 
ai a family quarrel. Now, Sir, families do quarrel/^ind any stranger with 
decent feelings is not happy when he is present at one of those quarrels.
And the last thing that we want to do is to score ycheap point out of the 
fact thnt we had been present at the quarrel. I say, Sir—and again I am 
sure I' am speaking for all my colleagues on thes^/^enches—that we re
cognise that what we have before us belongs to a single family, and that 
'the underlying unity is much greater than any differences which may j 
-appt .Kr on the surfsc^y^ut, Sir, if we are prepar^ to take this view, there ^  

two observations ̂ hich I should like to make, arising out of that. In
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the first if we are prcpare^^o look behind the dilferentes which do
t'.xis-; between indmdual leaders on the other side and say ‘ ‘These arê  
matltis <‘nly on the surface, and underneath it all there is real/nnity of 
feeling in the. demand for a true form of responsible Government’"—if 
we uro prepared to say that to you. I think you ought to be prepared to do 
the/same thing to ns. What I mean by this is, that you ought not to  

^select tho utterances of atoy particular public man in England and say to
5 ‘ You don’t mean busineKsj  ̂ You ought to realise, and I say it witfc

the greatest conviction, tlint underneath whatever may be said or done in* 
England, there is an absohitely genuine determination, on the part of thê  
British people, to honour the pledge of 1917. (.4/? Honourahh Member :
'*Nô  Sir’\ ) As I believe you when you say that you represent one people,
I alst. believe most firmly that the British people mean business in this 
matie?'.

seĉ Jlld observation I would make is this; that although we do not 
want to e>:a‘rg(Tato those differences which were disclo«ied, T think we are 
entitled to say that, sfe a resulV^f the debate that we have had, "‘here at 
least there a case fur a calm and impartial inquiry''. Even those v%ho 
take the" lowest view of the responsibiiily of the/l^ritish (Toveinmeni irt 
this matter must admit that the British Government must at least be a parly 
to any arranr̂ omcn*: which is made; and, if the British Govenimer.v i:? to 
be jŷ party to sucb an arrangement, surely it must inquire into the situa- 
r.ion. And thar is all that is being done now. I say to my Hotiourable 
friend:  ̂ ‘ 'That is business'like action.^^" If you are going to undertdkfr 
important business, or enter into any airangement which means the tr.An«- 
fer of enormous responsibilities from one party to the other, surely you 
will inquire into the^ituation before you do so. I can imagine nothing - 
more business-like than that:; nor can I imagine anything more unbusines«i- 
like than that, hriving embarked on this inquiry, we shouJd desist Irom/it 
before it is connpleted, because of objections raised by some party outside.

Sir, these art* all very elementary . poinJbs, but* it is necessary to be 
elear about them. And when my/Sonoural>1e;friend â iks, “ What is Gov
ernment going to do? ’ I say to him that our duty is very cleur. Our 
duty is to caiTv on with the administration of this Government we
may, and in spite of any opposition ŵ hich is offered to us, until a change is 
introduced. \Ve can take no other course, flavuig said th#, Sir̂  i  
sincerely f êl ^̂ thal . in a great deal that we can do, there is tootJi for co
operation between us. I have said that already, and I should like to* 
repeat it. And that brings me/to my last point today-in c6nne<?t;on with 
the remaj;ks which fell tem the Honourable the Leader of the Opposition.
T refer not only to what he has siiid in this debate/but io whab he has 
said in the coursc of the otlier discussion, where h(̂  dealt with h passage 
fr»:>m̂  my original budget speech. It will be remembered, Sir, that In 

> verv̂ î oslr^uned and very respectful terms, I issued a note of warning in my 
budget speech—restrained because  ̂cx>ming as a stranger among you. 1 was 
diffident as to what I should say/respectfu], because I have the greatest* 
respect for the Honourable and learned Pandit. But, Sir, I meant what 
I said, *nd I could have said a great deal more than I did^on that Eubject.
1 uppealed to the Honourable Pandit and to tho MfnU)ers opposite t/v 
coâ rider, in all that tiiey did within the next few months, that nnythiti  ̂
wliich <ireated a generaljfeeling of political instability, or of disturbed

/,



THE INDIAN FINANCE BILL. 2m

tiling? lilvt: mere/material prosperity. 1 do not quarrel with him ob that 
point- I do not say tliat I^ ĝree with his particular object, but I agree that 
the nature of the object in a higher scale of value. But, Sir  ̂the attain̂  
uient of those objects is of no vahie to anybody ̂ unless there is some under 
lying material prosperity, or at least a certain/minim urn of material pros
perity, Political liberty is of no value to a starvinĝ  people. Novv, Sir, I  
do not want to exaggerate the picture, but I do say this with all serious* 
ne s ^  I avtempted, in my Budget speech, to lay before the Members of 
-ttC!T5lou ê u mio and unvarnished account of the Government's finaiwjial 
position I did not disguise t>ie fact that w^e/have certain dii '̂cult pa«- 
sa«?es to iiejrotiate. and if we cannot negotiate those passages with success, 
it bound to react upon the general business of the countrA'. Kow we 
have heard oiŷ ii! sides that the generar business of the country today is in- 
a very serious condition. Tt is in a condition, a low condition, in which 
any further shoclv is likely tQ/have a serious effect. I think that, if thfe 
view gets abroad that there is a likeliliood of serious political disturbance* 
ah§[id, it is ivound tn increase the difficulties of the Govemnien^'rnd the I . 
difficulties of private business. Xow I particularly do not wish to e\ag- 
ger:ite ibis matter ûid̂  1 do not wish lo say things which are going to 
cause a ^eneml ft eling/<̂ f pessmiism abrcad, but I get evidence every week 
that very large sums of Indian money are being invested in foreign secu
rity's b> pt̂ ople w ho mo losing confidence in Indian securities. Now/that 
movement, if it goes on. might have disastrous effects on th« business of 
the country. I am sure that my Honourable friend. Sir Purshotamdiis 
Thakurdas, will bear me out in that. / 1  do not ask him to agree with me 
as to what is happening, bu^I am sure he wiU bear me out in saying that, 
if it dov?s hap]>env it would^ave disastrous effects on the business of the"^  
country'. And although tms may be only a temporary phase, and altlidagh 

things are of comparatively minor importance, still, at the preseni^ 
stage*bf the s development  ̂I think that it would react right througfr
tJie cot»itry< oB £ very bodv-^agfriculturists  ̂and the poorer classes employed 
in the mills as well, I w'&ld ask my/Sonourable friend to take these 
words seriously. I do not ask him to givfe up one bit of his political th^ry. 
None of us would take an unfair advantage of hi? co-operation/But I" do 
appeal to him to take into account ths general interests of the country; and, 
Sir,̂ J would say this, that the result of co-operation in that manner would 
nothin any way weaken the cause for which he stands. I would say 
ratner, that it wolĵ d encourage a sense and appreciation of the respon.̂  
Bibility of those w’fao sit on the opposite/benches—-an appreciation of their 
re?ponsibilitv tjiroughout the country, which vvould hasten the realisatioa 
of that day for which we all—and I say it, Sir, without any hesitation or 
resorvationf-for ŵ bich w'e all are equally anxious, namely, the realisation of 
the pledges îven by the British Government in 1017. (Applause.)

Mr. President: qu^tion is:

“ That the BiH to fix the/4uty on salt mannfftctipri  ̂ in, or iBipoi-ted by tend into, 
certain parts of British India  ̂ to fix noaximum rittdij of under the Indi*n Poaft .
Office Act, 1898, further to amend the^ndian Paper C^riwicy Act, 1^3. to fix rates of 
income-tax, and to raise the impoit rfnd excise duties motor spirit, be take  ̂ into* 
consideration.”
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Hr. President: The House will now consider the Finance Bill clauss by 
Kslause. The question is: ^

“ That clause 2 stand part of the Bill.”

Mr. Earn Narayan Singh. There are two amendments in the name of 
the Honourable Member—^amendment* Nos. 2 and 3. Both relate to the 
same subject, &nd can l>e moved together as one amendment.

Mr. Earn Narayan Singh (Chota Nagpur Division: Non-Muhammadan): 
Sir, as sugji’csterl by you, I shail put these two amendments together My 
first amendment is that :

,̂ ‘In clause 2 of tlie Bill, after the words, ‘to impose’ the words, ‘or to remit’ be 
inserted.”

The second amendment is:
“ In clause 2 of the Bill, for all the words occurring after the words> ‘the 1st day 

‘Of April, 1929,’ the following be substituted :
‘they remitted all such duties hitherto imposed on salt manufaetured in dr 

imported by land- into any such part, and such remissions of duties shall, 
for the purposes of the said Act, be deemed to have been effected by rule 
made under that section’.”

The amended clause will iiin thus:
“ The provisions of section 7 of the Indian Salt Act, 1882, shall, in so far as they 

enable the Governor General in Council to impose or to remify by rule made under 
that section, a duty on salt manufactured in, or imported into, any part of BritUk 
India other than Burma and Aden be construed as if, with effect from the 1st day 

-of April, 1929, tAei/ Temitted all such duties hitherto imposed on salt TnanvfactUTsd 
iUf or im/ported by land into, antf such part, and such remisdons of duties shdl, for 
i>he purposes of the said Act, be deemed to have been effected by rule made vndtr that 
section."

Sir, before I say anything in support of these, my amendments, I would 
bring t > the notice of the House and to the notice of the Honourable Sir 
•George Schuster that I have tabled another amendment levying taxes on 
liQoior cars motor lorries, motor cycles and their accessories. The Hon
ourable Sir Geoi^e Schuster always requests us to assist him. I have there
fore proposed that I should be ^ir to him, and as he is a new Finance 
Member, I shall not put him to any loss or any difficulties in finding cut

1 PM money. After calculating the amount. I found, that, if
that amendment is carried, I think he will get only about) 2

•crores of rupees, and still he will be in need of some more money. He 
can, with your permission, bring in another amendment and get the 
amount from other sources.

An Honourable Member: 'What are those sources ?
•

Mr. Ram Singh: There are several sotu-cefe, and they can find
out th )so sources for themselves.

Now, Sir. by this clause the Honourable Sir George Schuster wsmts a
sum of Hs. 634 crores 64 lakhs. In order to realise this sum, he will have
to maintain a very large staff, for ŵ hich he mil have to spend 133 crores 
w d  98 lakhs The net revenue that he will get will he only 5 erores and 
66 lakhs. Of course, if this anaendment is carried, there w ill be a loss, 
but I have suggested a wfifs% in order to assist the Honourable the Finance 

Member, by which this loss can be compensated.

THE INBtlAN FINANCE BILL. 2 ^ 1
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""fMT. B&lir .
Sir, when a tax is piopoRe^ we have to consider several tilings. We 

have to conf?idof whether there is any necessity foi* sueh a taJc ; we have 
to consider what is the object of the tax; and w9/nave altfo to coutjider 
the ieffects of the tax on the general mass of the population. -Sir, 
so far a« the neces.sity for this tax is concerned, I have already said 
this necessity can be met from other sources, and if this proposal î  not 
aocepted, 1 think the Government can as well manage without the sum* 

r that is no\v f‘?ked for. T h e^ s  regards the object, I submit, Sir, that tliis 
is not pure. The poor are goip" to be taxed; beggars in the streets are- 
going to })e tiixecu to maintain a hug^amiy, in order to keep the people in 
perpetual slaTerv as well as to terrorise and suppress other weak nations 
in other parts of the Avorld. Further, the sum which the Honourable* 
the Finance Member asks for will be spent for maintainin!  ̂
the Executive Council, and we know what the Executive GouneiJ 
is doing. 'I’hcy sî  and make plans and prepare pr̂ >grammes for represfiivê  
measures in the country, and we have heard this morning something 
about tb  ̂ raids and arrests that are being made all over India.

Now, Sir, so far as the method of taxation is concerned, as far as I
have rend, econounsts all over the world hold that direct ta,-:ation is 
desirable. Let everybody know what h^ is going to be <’hargod, whati 
he ha« to pay a ])rice for his iibeily and safety, ii iliere are sucb things 
in this country. Sir, the ways in which these indirect taite^/are levied 
here are more or less akin to the ways of pickpcx k̂ets, cheats and ĥie\-3S,

. wRo do not allow the people to know what th.*y are going to take frotm 
them. Besid<\sXhat, if any indirect tax ’s to imposed, they dĉ  not eon-
sider that only the articles of luxury sQould be taxed. As a matter of

I fact, only the article<̂  of luxury should bo^axed. Things of universal 
necessity ought not to be taxed, much less the articles of food. Sir, \\c 
have a very glorious past behind us before this Government came into 
existence. Wc kiiow what were the principles which were followed in the 
psst. The King of a country was regarded something like the Sun. Just 
as the Sun takes away water from very big rivers, fKHT\/the high seas and 
oceans l>y process of evaporation and distributes it l)y process of rains 
equally all over the world, over mountains^ over wide fields, over trees, over 
creepers w*ithout any distinction/vv'hatever, so the King ought to levy taxes 
cm the richer cissses; he ought' to take nrwney by process of. taxation from 

1, those rich people in whcise hands, by process o f  time, tĥ ĵ ĥational Wf;alth 
has accuniulated, and that siun ought to be distributed Equally among all 
classes of peopU: by way of providing to them all the advantages available 
from n government such as protection/liberty, justice, education, means 
of progress and so on and so forth. Tn this way, taxes were le\ied and 
spent in the past. This is the way in which taxes ought to/4)e levî sd today. 
But this Govemm'ent is not going to follow any rules like that. They will 
ti^ the,rich pnd the poor alike. This method of taxing: reminds me of a
proverb^that is generally known in the mofussil. '*A7idher nagari chmitp,i
FtajUy tdJxe scr bhaji take (ter hhaja*\ It means that, when an idiot reigns, 
there is chaos in the city, and evervYarticle of food, sweets as well as 
vegetables, sell at the same rate of (̂ro pice per seer. Sh*, this is exactly 
the position in which we stand today. This Government iynot going to
consider, or perhaps they have not the capacit\; to consider, from whom
money ou^t to be taken̂ , to keep the administration going, and they are 
ta f̂iog both the rich an^ t̂he poor alike. My friend, Mr. Sesha Ayyangiar,
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sftki yeBterday thaC i£ we make a cal(5uMion, shail thut-the poor are 
taxed raueli "more heavily tlmti the rich. yeai/they remitted taxes
on motor tai’s, tyres Wd svieh like luxuries. What does it mean? It 
means t hat are going to help the rich {people of this eountiy; not only ^

they ar^^ing to help the industries of foreign countries, mid in this 
w^y drain the money of this muntry. Sir, I thinlt that the Honourable 
Bit George Schuster appears to be a very sympathetic/gentleuiaB, and if he

got any sympathy for th(‘ }>oor, then he f̂ houid tiMiislate th<? eXj)re3sioni? 
wliich he utterK with his sweet tongue, into action, and sho\\ his S};mpathy 
for the pooî -̂  I told you, Sir, that in my distriet, at least one-i6:».T¥th of 
"the populatjou, for several months in the year, do not get any c/mi tor 
their food. They live oiy roots, fruits and leaves of trees in jungles. I tsk 
the Honourable the Finkice Member, is it wisdom to tax such people? As 
I have said ahf ady, there should be principle and justice^n taxatioji, and 3  
the salt tax is the blackest record in the black history of the British rule 
in India. I hope therefore that every Member of this House will s\ipport 
the amendnient. With these words I commend thê  motion to the House,
I hope that every Honourable Member, \vhether he be a Hindu or a 
Moslem, v/liether he belongs to this party or that party, will support my 
motion. Sometimes I have seen that p(H>])le keep neutral. I would tell 
them that it is not good to be a neuter gender . . .

Mr. President: Order, order.
Mr. Bam Ka^ayan Singb: I bow to your ruling, Sir. 'î hc straightest 

way ought to he followed. If the Government require money, and if Hon
ourable Members are anxious lo give them money, then let them directly 
support the Government and go into the Government lobby. But if they 
think, in their heart of hearts, that the Government is bad, if they think 
that millions of people require salt and that they ought not to be taxed, 
then they sliould vote with us in the lobby to which we go. One thing 
more and I have done. In our part of tlie coimtry, there was a com* 
munity known as Noniya oommtmity. * I believe in other parts of the 
country also there are such communities. ITiey used to prepare ?alfc for 
the whole comrriunity in every \illage. By this salt duty this community 
lias been annihilated, and the credit for that ought to go to the Govern
ment This was- a great industry. This was a cottage industry. The 
salt indiistry dates from time immemorial, from the time man eamc into 
existence, fi-om the time that himian beings began to live in India- It was 
s national industry and a cottage industry and t^e people used to
manufac ture it. With one more request to my Honourable friends to sup
port my amendment I resume my seat.

Mr. PrefiideQt: Mr. Acharya.
Mr*M. K. Acharya (South Arcot cum Chingleput: Non-Muhammadan 

Ttural): Sir, . . . . . .  ,

Pandit Kilakantha Das (Onssa Division: Non-Muhammadan): May I 
rise to a point of order? I presLiino you will allow my Honourable fî eind 
Mr. Acliarya to move his araendnHint at tliis stage, and if so, I 1136/ ^  ii 
])oint of order. Tliat amendment is for reducing the duty from Es. 1-4*0 
to four anuâ . I have got an amendment which is No. 8 on the list. It 
i;̂  remitting the sait duty in its entire extent.

Bffr. President: That is what Mr. Kam Narayan Singh wante.
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I^andit ihlakantlia Bas: As I niiderstood bis amendment, he r^ its  th» 
salt duties imposed since the days of British rule or the East India Com- 
panv.

BIr. President: 1 am unable to differentiate between the amendment of 
Mr, Kam Narayan Singh and that of the Honourable Member. I feought 
the airiendments of both the Members were the same, namely, that they 
wanted the remission of the t-ax altogether.

Mr. C. Duraiswamy Aiyangat, (Madras ceded districts and Chitt<x>r:
Non-Muhammadan Rural): May I point out, Sir, that the amendment in 
the name of Pandit Nilakantha Das is different from that in the name of 
Mr. Earn Narayan Singh? Pandit Nilakantha Das’s amendment and my 
amendment will retain the duty of Rs. 1-4-0 upon imported salt, but will 
take away the duty on locally manufactured salt either wholly or to the 
extent of twelve annas according as it is proposed. Therefore there is a 
r;onsiderable difference between the amendment proposed by my Honour-
able friend Mr. Ranr‘ Narayan Singh and that proposed by myself and 
Pandit Nilakantha Das.

Mr. il^e^dent: I wonder if Grovemment accept that view.

Kxe Honourable Sir George Schuster: I understand that the interpreta
tion of Mr. Ram Narayan Singh s amendment is the abolition of all salt 
duties. 1  was not quite clear myself, on the wording, ŵ hether he intended 
only to abolish the duty on salt manufactured in India and imported by 
land into India, or whether he intended to abolish both the import duty 
on foreign salt and the excise duty. But I understand from what my 
Honourable friend has said now, that he intended to move the aboiition 
of all salt duty, that is, duty on imported salt, as well as on salt manu
factured in India. In that case his amendment is substantially different 
from that proposed by Mr. Duraisweany Aiyangar.

Mr. President: In that case, I will ask Pandit Nilakantha Das to move 
his amendment.

 ̂ Mr. C. Dnraiswamy Aiyangar: May I make a suggestion to the Chair 
that all the amendments might be first moved and discussion take place 
tn̂ rt*on and ultimately the questions may be put?

Mr. President: Pandit Nilakantha Das.

Pandit Nilakantha Baa: My amendment is: c
To clause 2 of the Bill the following be added at the end :

‘and the said provisions shall, in so fax as tl êy enable the Governor General 
in Council to remit any duty ko imposed, be construed as if, with, effect, from 
the 1st day of April, 1929, they remitted the duty to the extent of the 
said one rupee and four annas and such remission shall he deemed to 
have been made out of the leviable duty by rule made under that section’. ’ ’

The whole clause will then read like this as amended:
“ The prox îsions of fection 7 of the Indian Salt Act, 1882, shall, in so far as they 

enable the Governor General in Council to impose by rule made under that eectioD 
a duty on salt jnanufactnred in, or imported into, any part of British India other thao



Burma and Aden, be construed as if, with effect from the 1st day of April, 19^, they 
imposed such doty at the rate of one rupee and fdur annas per maund of eighty-two 
and two-«evenths pounds avoirdupois of salt maiUifactored in̂  Or imported by land
into, any such part, and such duty shall, for all the purposes of the said Act, be
deem^ to have been imposed by rule made under that section, and the sftSd proyisiong. 
shall, in so far as they enable the Cknremor General is Oounci) to lemit any dnty 
so imposed, be constmed, as if, effect from the ls( day of Aprils X9S9. tta£y 
remitted the dnty to the extent of the said one rupee and ftmi annas and such remis- 

'Sion shall be deemed to have been made ont of the leviable duty by rule made under 
that section."

Se<̂ rtion 7 of the Salt Act, 1882» provides:
‘ 'The Governor General in Council may from time to time, by rule consistent with> 

this Act,—
(«) impose a duty, not exceeding three rupees per maund of 82 2/7 pounds  ̂

avoirdupois, on salt manufactured in, or imported by land into, any part 
of British India;”

(f/) (My ameiidmetit is under t.ki<) ‘reduce or remit any duty so imposed, andi *
re-impose any duty so reduced or remitted’.” .

Frorii time to time, duties have been remitted hy notification under this- 
particular clause. In 1893, in the case of salt manufactured in the Punjab 
mines, the duty was remitted for salt used in glazed earthen ware. On 
another occasion in case of Madras salt sent out to Travancore and ether 
places. There are other instances also quoted in the foot not« of the 
section and clause. So, under this ameadment, if it is carried, the effect 
will be that the duty \vill be levied, and that duty, so far as Indian in
digenous salt is concerned, will be remitted entirely to the extent of 
Ivs. 1-4-0. The idea is that the tariff duty on foreign salt is just as much 
as the excise duty on salt manufactured in India. If we have Rs. 1-4-0
as, excise salt duty on salt manufactured in Bengal, say, then the tariff*
duty on the salt which is imported into Bengal from Liverpool or Germany 
will be just Es. 1-4-0. If we say, we have no duty here, then the import 
duty goes, as a matter of course. When there is no imposition of excise 
duty, there is no standard by which we can levy a duty on imported salts. 
So the excise duty there technically, according to my amendment, remains 
xmtouched. That excise duty will be remitted, though technically it will 
be there on the Statute-book for the purpose of the tariff duty on imported* 
salt. That is the idea of amendment.

Sir, 1 was just listening to the very sweet and what I ma»y call beauti-
fully persuasive speech of my Honourable friend, Sir George Schuster.

Mr» President: He did not persuade you?

Pandit Nilakantha Das: It was persuasive all the same. He did, Sir,
but perhaps could not persuade me. I quite realise his position and if 
he could carry the sweetness of his tongue to the depths of his heart, he 
would be the first man, before I make any speech, to prove my case, to 
accept my amendment and pour oil over all aeritation here. For, this salt 
tax is the centre of the objectionable features of the Finance Bill, so far as 
the economic aspect of it is concerned, this salt tax is the crux of the \̂ -hole- 
problem. He may not have known if. He is new to this House. Year 
after year, this salt tax has been, as my friends described it, a hardy annual.
I think my amendment requires little persuasion on this side of the House.
I know we shall be very strong in carrying this measure, for this measure'
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requires littk persuasion to the representatives of the people, irrespetjtive

their politicaI opinions. On this questicwi, I must apologise to you, Sir. 
Our memories not only long and painful, but to some utterly un
palatable and even galling. I

Thifci sidt paiufully puts me in mind of a tax, which I call meditevalj 
1 may e> en cnil it primitive. It is. Sir, a poll tax, and as such, is full of the 
humiliating memory of the days and dealings of anc;ient slavery as woH as 
mcdiav.Ml fanaticism. I need not go into details of this historical signifi
cance c>f the problem for obvious reasons  ̂ Tjet me say this much, that it 
is all vnseemly for a people to fight with their Government in this second 
quarter of the 20th century on tie issue of a tax round which cirng the 
asBociations of barbarism.

It is a poll tax, a c>apitation tax, and more so from the vievv-})©iivt of 
the Government. We know, it can be proved on authority that consump- 
tioa of salt decreases, when the tax is increased, But to the Government} 
the consumption is inelastic. What else is it then but a poll tax, a capitA- 
ticn tax? What else is the principle and significance of a capitation tax? 
True, it puts one in mind of the days of human slavery. Wliich Govei*n- 
ment was that that thought of poll taxes 1 Not an organised, not a civi- 
hsed Goveminent. A poll tax can only be thought of wheji the Govern
ment wants to make money out of the ignorance of the people. No Gov* 
ermnent M-ould ever think of a poll tax. This salt-tax is a poll tax veneer
ed over, with what the Government calls "indirect', I mean, the principle 
■of indirect taxation. It is a direct poll tax I say, and it is primitive in its 
eharaoier.

Mr. President: The Honourable Member is repenting the same thmg 
over and over again.

Pandit Kflakantha J>as: Am I? I am sorry, Sir, but this subject is* so 
very painful.

Mr. President: That may 'ue, but there are rules governing the debate 
in this Koiise.

Pandit Ifilakan&a Bas: I am not conRciousVy doing it.

Mr. President: I am prepared to "believe the Honourable

Pandit Nilakantlia Bas: It is a tax which is levied on food. Rich people are 
not affected by this tax, although I don’t say that rich people havtf nothing 
io do with the tax. It is a tax all the same, and they pay as much per 
haps as the poorest man pays. It is in keeping with the character of the 
present Imperialistic civilisation.' which should no longer find its pro sio 
on the cxploitatioh and oppression of the poor. F r̂ it has always be^n 
the function of Imperialism to exploit the property of the world Vvhere 
protection of such property is the weakest. The poor man is exploited 
find vhiit else is this tax? It partakes of the distinct oharacter of that 
Imperifllisfcic policy of exploitation. It is a tax on human blood. The 
poor Tuaij is bled to find money for ihe coffers of the State under this lax.
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X don t̂ propose to pose as a chemist in this House, but I say salt has 
'very much—perhaps 90 per cent.—to do with human blood, and when you 
tax salt you tax the poor man's blood- Poverty has been a sin for a long 
time and therefore it is being punished. But how much longer will it be 
punished like this? Whatever may be the character of my opposition to 
this tax, i  say it should not be a source of revenue. Salt ^ould not be a 
source of revenue. Tf you make it a source of revenue, as I remarked some 
time ago, you are always tempted to make it your sure reserve, a certain 
source of revenue. Many other taxes are there, they are riot certain, but 
thert̂  is no uncertainty about the poor man, or even the rich man for 
all that, taking a pinch of salt. You are always tempted to gr^p the poor 
anan, to bleed the poor man. It engenders a soi  ̂ of depravity which is 
n:vt>health> to the cause of humanity. It stands to murder humanity in 
ignorance and weakness. This is such a tax.

You may say there is France, there is Italy, there is that Repiibli(* of 
. Brazil. They have it. they have this salt tax. It does not matter if. 

England does not have it. It has something else. We shall explain that 
later on, but big countries have ifc Why should you not have it in India? 
There are examples in the West and in the countries Westernised. 1 kno^\ 
but I refuse to enter into the circiumstances which actuated them to put 
on this salt tax. I look within before I look without. WTiat have I got 
to do with Brazil having a salt tax, I have not been to Brazil. You may 
have got many books, many iu;count«, this and that. Only yesterday my 
friend Mr. Chaman Lall's statements and mine were being questioned for 
our not having been personally to the tea gardens in Assam. For that 
reas )ii cnr statements could not be regarded as authoritative. Whether 
authoritative or n<3t, whether facts or not, whether reasonable or ubt, I 
don’t go to question or to criticise what others are doing in this world. I 
ask myself what I should do, and I say, so far as I am eoncemed, I am 
not poin  ̂ to give any sanction whatsoever, moral or physical, for this tax 
on the poor man's blood.
X

Mr. President: Does the Honourable Member say "‘phvsieal sanction’ '?

Pandit Hilakantlia Das: Yes.

MTo President: How can he give physical sanction 1

Pandit Kilakantha Das: Physical sanction in voting. We are some
times carried to the Lobby against our will. Swiction there is not mental 
or moral, I think it is physical. Is’nt it?

Mr. K, Ahmed: You will be hauled up to the poliee court!

Mr. President: It is not possible for the Honourable Member to finish 
!>efore Lunch I suppose ?

Pandit Kilakantha Das: I don’t think so.

Mr. President: The House stands adjourned till a Quarter to Three.
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The Assemblv then adjourned for Lunch till a Quarter to Three of the 
Clock



The Assembiy re-assembled after Lunch at a Quarter to Three of the- 
Clnck, Mr. President in the Chair.
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MOTION FOE ADJOURNMENT.

R a id s  a n d  A r r e s t s  in  S e v e r a l  P a r t s  of" Indu.

Mr. President: I have just received the order of the Governor OeneraK 
for communication to the Legislative Assembly.

Mr. K. Ahmed; I anticipated it.
Mr. PresidBnt:

“ /n exercA.se of the power conferred on me by sub-ruh (5) of Ride 22 of the Indian 
Legisslative Rules, / ,  Edtpard Fftdtrick TAnMty, Bftron lr%Di% herthy dUaUoyj the 

^motion for adjoumnient, of which Pandit MoiUtd Nehru haf this day given 
on the ground that it cavvot ht moved without detriment to the public interest.

IRWIN,
Viceroy and Governor 

General."
fU t March, 1929,

THIl INDIAN FINANCE BILL— contd.

Pandit Nilakantha Das: I was going to say, Sir, that the salt tax-, 
should not be made a source of revenue. One may very well ask if it 
is not to be a source of public revenue, what do you propose to have 
in its stf’ad. There are two reasons for the total abolition of the entire 
tax on indigenous salt in India. I have got to explain them a little. 
One reason is that this is a measure of protection. The other day when 
Demands for Grants were b e ^  discussed, we carried a cut in ^ e  salt 
Demand on the issue that India should be made self-supporting in matters  ̂
of salt. Indian salt should be made to supply the whole of India. There 
is a difBculty and the main difficulty is foreign imported salt. If we 
cannot make Indian sEilt, it was found out the other day-—at least it 
was so given out—if we cannot make Indian salt very vei^ cheap, as 
compared with foreign salt, we have no hope, at least for the next 20 
years, of making India self-supporting so far as salt is concerned. It 
will be very difficult to put a very heavy protective tariff duty on imported- 
salt. It will not look well for many reasons, salt tax being a poll tax, 
as I have said, it is la bad tax. it is obnoxious to tax the blood of man. 
Realising all this, and Indians as we are^by culture, we have beeto all 
nlong throughout our historic tradition first members of humanity and 
then members of the nation, it is not for us to say, let English salt, 
German salt or Aden salt be taxed, not ours. It does not look well. But 
we are here constrained to give some protection to indigenous salt, and 
what is the compromise? I will give you here a compromise. The 
v"dmpromise is to remit the excise tax, i.e., excise duty on indigenous 
salt. Then, this Bs. 1-4-0 per maund remains on imported salt t̂nd that 
is a measure of protection.



It is said that, the people in Bengal, Bihar and Orissa and some 
parts of Assam have to depend entirely on foreign salt. They have also 
been made, diiring the course of the last himdred years or so, to contract 
a kind of liking, natural or artificial, whatever it be, they have been made 
to contract a kind of liking for foreign salt on account of its quality. 
Whatever that be, I hope my Honourable friend Pandit Duraiswamy 
Aiyangar, I mean Mr. Duraiswamy Aiyangar............

Mr. O. Duraiswamy Aiyangar: I am* a Pandit ail right.

Pandit Kilakantha Das: My Honourable friend proved it home the
other: day that quality matters very little to the common man, even in. 
Bengal and Assam. It is not a question of quality so much as the question 
of unavaiJability. It is not made available there. That is our position. 
But supposing a certain section of the people are lattracted by its quaht}v 
they love foreign salt, they prefer it on accoimt of its better quality. 
Admit, for the sake of argument, that it is so, I believe even the Members- 
of Government will agree when I say that such a preference can be found 
only with the richer section of the community. It is quite natural that, 
when protection comes, the richer and the more ^ilightened section for 
that matter, who have been mainly responsible except Government, for 
killing the indigenous salt and for killing its market in Bengal, tJiey 
ought to be made to pay for relieving the poor.

(At this stage Mr. President vacated the Chair which was taken by
Mr. Deputy President.)

It will be a very small burden which such pe< îe will never, I believe, 
grudge to pay. It wiU be in the fitness of thin^ that, if any one is ix> 
be taxed in ^is country for the piupose of giving a c^ain protection to 
the native industry, I mean indigenous industry, it is ihat section of the 
people who can bear such a burden without difficulty. In this case, there 
will be practically no difficulty to them.

My second reason is that it is not possible for us to propose .an aboli
tion of tariff duty perhaps on this occasion. Had I wished to abolish thê  
tax altogether, I am afraid, Sir, I could not have done so. It is only the 
duty cn excise salt which I propose to remit—perhaps some of my friends 
do not understand the si^ificance of it; I apologise to them as I have 
not perhaps been intelligible. The Bill says “ salt manufactured in, or
imported b\ land into*' India and not Burma. That is, if we pass this
Bill as it is, we levy a duty on indigenous salt alone. This Bill is for 
excise salt duty only. Our diffijculty arises there. In this Bill, by no 
amendment shall we be able to abolish the duty on imported salt. That 
duty. I mean tariff duty, is, according to the Tariff Act, levied on the 
basis of this excise duty, which by rules made imder Section 7 (2) of 
the Indian Salt Act, can be remitted by the Governor General in Council. 
Thus the duty will remain leviable for the purpose of taxing imported 
salt, and will not be realised on indigenous salt on account of the remis
sion proposed here. Now, I  hope, it is clear that thê  abolition of the 
salt duty altogether is foiiidden ground so far as this Act is concerned, 

and we shall have to take the previous ssmction of His Excel- 
lency the Viceroy before we can bring in such an amendment. 

That amendment, as I understand it, and as far as I  have experienced
c 2
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[Pandit Nilakontha Das.3 
it in previous years, tiiat amendment means the putting in of something 
new into the body of this Bill. If you waait to do that, you cannot do 
that merely by means of an amendment. Two years ago, I looked into 
the question, and I applied for sanction to amend this particular section 
to that effect. I «am sorry to inform my Honourable friends that I was 
not allowed to do so.

•

An Hooouralile Member: I am very sorry.

Pandit Kilakantha Das: There is nothing to be sorry under the
present arrangement. So, I say that the question is hedged in a double 
<iifiiculty. For these two reasons, I propose this particular amendment.

So far as the other countries are concerned, I have said, I refuse 
to enter into the circumstances prevailing there; our main concern is 
India, and in this connecticMQ, I  confess, to a certain extent, also England. 
Ei3gland is the home of my Honourable friends who rule over our 
financial ^ d  political destinies. When they think of making money out 
of the poor man's pinch of salt, wiU they look tack across those 6,000 
miles of the blue oce^m and tell me what are the things obtaining there? 
Is there a salt tax in England? I know there was one some hundreds 
of yeard ago. That was in the middle ages. The world has advanced 
since theu, and much water has since flown under the bridge of the 
Thames. They had a salt tax then; but as soon as the people realised 
that they had a certain right, a substantial right to govern themselves, 
as soon as their eyes opened towards the political and iiational future 
of their country, and their particular share in it, they did not brook a 
medieval, a primitive tax like that. Objections were raised— Î could write 
pages and volumes, and I can read many quotations, but I refrain from 
doing so, because I do not propose to take much time of the House if 
I can avoid it. But I know, from the point of view of human health, 
health of industry, health of agriculture,—from all sides there were 
.̂objections -so many and varied that the levy of such a duty was at last 
found iinpossible. I may here quote a small passage.

Mr. D, K. Laliiri Ohaudhiiry: (Bengal: Landholders): May I ask the 
Honourable Member what is meant by the health of industries and the 
health of agriculture?

Pandit Kilakantha Das: My Honourable friend ought to have known 
by this time perfectly well what is meant by the health of industries and 
health of agriculture. If he looks only to his own orchards ĵ nd fields, 
and if he goes to some industrial centre or even to a village to inspect 
what the state of cottage industry is there, he will see that it is anything 
but healthy. I know he is a big zemindar; I am making no reflection 
on him but I am afraid he is not in touch probably with the real state 
of things in the villages.

Mr. B. K. Iiahiri Chaadhnry: I differ from my Honourable friend. 
I keep in close touch with my tenants.

Pandit Kilakantlia Das: 1%en I ask him, is industry in a healthy 
<>OTidTtion ? Is your agriculture in a healthy condition in the villages?
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Mr. D. K. Lahlri Ohaudhury: I Bimply asked tho Honoumble Member
to explain what he meant by it. I did not mean to attack him.

Pandit Hilakantha Das: 1  have explained it sufficiently well» 1 think,
and 1  hope I harve be'en' intelligible even to my Honourable friend over
there. 1  was goi^ to say— am going to quote one passage to show
that even in England, where I need not say anything about the income 
of the individual or the circumstances of living or the standard pf life, 
which is dinned into our ears day in and day out, even in this House for 
imitation; but I shall quote one thing. An English salt manufacturer, giving 
evidence before a Select Committee on Salt in 1836, by name William 
^VorthingV̂ B, said this. A member of that Committee put the question,
' Since the repeal of the duty, has there been an increase in the demand 
for that sori of salt which is used for household purposes?”  The answer— 
what is the answer? “ Very considerable.”  And here in India the salt 
tax gives you, gives the Government, six, sometimes ten and sometimes 
even more, crores of rupees year after year. We are told it is only six 
annas, or four annas or something like that per capita, as if it were a 
very small thing. But the gentlemen who are sitting during the winter 
in this Imperial Delhi and enjoy the summer on the heights of Olympus, 
Simla I mean,—to such people four or six annas I know means notking. 
They do not understand what a four-anna piece means. I am afraid they 
have not seen one, for it is not gold nor is it paper. But we, all the 
representatives here on this side of the House, have very paidfcil experi
ence of what that little thing means, that four anna piece, to our 
villagers. As my friend here (Diwan Chaman Lall) tells me, it ig a 
matter of life and death for them.

I sho\ild like to remind you of the history of the salt tax in this 
country. We are sometimes told that the history of this tax is a very 
long one; I knqw long land painful it is under British Eule in India. 
But I was once surprised that even the Arthashastra of Kautilya was 
laid under contribution to afford an authority for this particular tax in 
ancient times. I felt sorry to think that there should be so much 
ignorance—genuine or put on, does not matter here—about Indian 
Indian culture, Indian government, Indian polity. On account of a kind 
of a spoon-feeding in culture, we have been gradually accustomed, innured, 
to things which, if we knew wh<at our forefathers were, we should not 
care a tuppence for. Now what wa« the principle of taxation in India 
in those days? The land today belongs to the Government, or the 
zemindars —for that matter, through the zemindar it is Government's 
land—the land then never belonged to Government. It was never the 
Ptaj’s land. When the kingship was first conceived as is illustrated in 
the stftry of Bena, there was no idea of King’s proprietorship over the 
land. It v/as a willing contribution of one-sixth of the return on the land, 
later on siippleniented by a land tax that maintained the King and main
tained him to please the people and to work for the good of the people, 
to consider himself the real servant of the people. This was the principal 
theory of our Indian taxation. How can it be possible that there wa** 
a salt tax? If there was a salt tax, the men who made salt perhaps 
used to fiwe one-sixth of what they made out of it to the .Kinsc, probnbh 
a little land tax in addition in later davs. As a matter of fact-, a mendi
cant in the. foresf. who Tised to hVe by picking grains from tho streets
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[Pandit Kilakantha Das.]
or ĉ irt ways had to pay one-sixth of those grains picked up, and that

the King’s portion. If you look at it from the side of the King» 
thnt was a tax; but I must W l you clearly . . . ,

Diwan Chamaii Lall: On a point of order, Sir. There is no quorum.
(A count was taken.)

Mr, Deputy President: There is a quorum.
Pandit Kilakantha Daa: In India there was no tax which the King ever 

imposed on the people: the basic principle! of our culture, I may say, was
Duty whereas a complete change has come over the world and now 

the basic principle is “  Right Now* the King, as well as the people, 
are always demanding of each other— t̂he King says “  Give me my tax 
the people say, Give us o\n* rights of representation and of shaping the 
state policy.'’ “ No representation, no taxation'*. But in ancient days 
there ŵ as no such struggle for existence or for kingship; there was no 
oppression of the people by the King, and the people did not feel that 
they should take aŵ ay anything called powder from the King, That was 
the culture then, tlie smooth working, the dovetailing of each other’s in
terests, and in such an arrangement, the salt tax must be impossible. 
Then what is the meaning of quoting Kautilya to prove the ancient history 
of the salt t^x?

Jir« M, S. Aney (Berar Representative) ; Why does the Honourable 
Member not refer to the historic fact that the sage Agastya was the first 
Aryan to give free sea salt to the people of this country?

Pandit Nilakantha Das: My gallant Mahratta friend knows these
matters better than I do; he is proud of the heritage of the culture of 
Agastya, who went to his part of the coimtry never to return to Northern 
India. We believe he is still there guiding their destinies and rising up 
^ear after year in the Autunm. But it was he who gave free salt; he 
went to the South, and the allegorical story is that he made salt out of 
the sea and before that, as I shaU just come to it, the people were making 
salt from the earth. I am just coming to that.

It is during the Muhammadan period we are told that there was a 
salt tax; but what was that? to 5 per cent. Was it a tax? I cannot 
say ŵ hat it actually ŵ as. Perhaps just as the produce of the land wcub 
taxed, so was the produce of the sea, or the land which produced salt. 
It was like a common tax, an ordinary tax; it was no salt tax, it was no 
poll tax, it was no capitation tax; that is what I want to impress upon 
the attention of the House. It was to 5 per cent. Now, will any 
one compare the percent^e of the present salt tax. What is thevpî esent 
percentage? 1,000, 1,200, is that the proper calculation ? It will come to even 
naore, for the salt price is sometimes la. 6p. whereas the tax is Rs. 1 -4. 
According to the proper rule of three calculation, it comes to how much? 
1,600 per cent. Am I right? A.nd during the Muhammadan times it was

to 5 per cent. I take it out of reports WTitten by Englishmen—authentic 
reports; hut I am sorry I have not got them to quote from. Was that a 
tax at all?

If you say what is the character of the salt tax, I have already told 
;you it is the pub^ tevenue res-erveu Had it been so, every one, every
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«chool-boy knows the story of Muhammad Tughlak, that idealist, that 
scholar-iiinperor, who dabbled in economic problems without studying 
.-them, and he would have been the first man to draw on this tax, had it 
been the custom in those days. He was in want of money, 
and he went from house to house to collect a poll tax; for state 

•expenditure he collected his own subjects’ property in desperation; he 
was in dire need of money and he wanted to issue notes, I mean, paper 
currency without any metallic reserve in the treaBiiry; and he wanted 
that copper coins with the ê amp of the Emperor should pass as gold and 
silver coins. He took to so many means of making money; but we do 
not hear of the salt tax even then; it has never been recorded by Ibn 
Batuta, that famous African traveller who was a friend and for seven 
years practically an associate and a colleague so to say of Muhammad 
Tughlak. Am I to hear that he could not record it? I maintain. Sir, 
that the salt tax had no history before the coming of the East India 
Company.

I shall simply rapidly pass over the Sikh regime in the Punjab, when 
some little moneŷ — înconsiderable though it be—was realised from leasing 
•out mines in the salt range, the stronghold of the Indian Government's 
monopoly even today. But the salt, as such, was never taxed. Though 
in the S i^  days in the Pimjab, which were the days of the East India 
"Company in other parts of India, when these mines were leased out and 
when we might expect to hear of a salt tax in the Punjab salt range, we 
do not hear of anything like that at all. It was a mining lease rather 
than anything else; that is not a salt tax. Just as a zemindar lets out 
hi« stone mines, or the Government lease out their silver mines, so it 
was with this salt range; under a mining arrangement it was let out.

But admitting for argument’s sake that the salt tax was a tax in^Jndia 
just as it is today, for argument’s sake I ttJce it, it was so; but will the 
Honourable the Finance Member take note of the fact that all the sources 
of supply were open to the people? The mine was there in the Punjab 
-and the sea from Sind to Chittagong; all this was open to the people who 
were making their own salt. Who began the monopoly? The woid 

monopoly ”  came into this country with the East India Company. Thai 
eursed word monopoly of salt came into this country with the advent 
of the British merchant rulers. Evidently there was no monopoly of salt 
in India before then. There being no monopoly, it would be self-contra- 
dictory if you say that there was a tax. People were not making salt in 
factories, and Nimak Mahal is a word which the East India Company 
probably coined. In those days there was no big centralised manxifacture 
of salt. Sometimes people carried a potful of water from the sea, boiled 
it in*their houses and made salt. I shall now t l̂l the House how the 
■monopoly system has pressed heavily on the poor people, how it has 
actually operated itself on the people, and how clandestinely people pre
pared their own salt for which, not they, but their zemindars were punished.

But you may say that if today we give salt free, how can it be supplied 
iio the people in the interior? TTiey wiU be put to a lot of expen&e and 
■trouble to carry salt into the interior from the sea coast. You may say 
that. Bpt, Sir, I have got literature in my hand to show— Î do not know 
whether I shall be believed at this hour of the day if I tell you, Sir, that 
all over India there is salt earth from which sŝ t can be made easily. 
It is made m this way, Sir. First take out the earth and then put it
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[Pandit Nilakantha Das.] 
into water. The water is then filtered and boiled and allowed to evaporate, 
and the deposit that remains is salt. That is how salt is made, and the 
earth for making salt nature has supplied in her abundance, and such 
earth can be found even in the land of my friend over there, in Allahabad.

Miinfihi Iswar Saran (Lucknow Division: Non-Muhamma<ian Bural): 
Not very much.

Pandit Nilakantha Das: Much or little, the source has not been tapped  ̂
and you were not living in the days of your grandfather to tell me now . . .

Munshi Iswar Saran: Address the Chair please.
Pandit Kilakantha Das: I am sorry, Sir; my friend ought to have lived 

in the days of his great grandfather to tell me today whether that salt 
was much or little ................

Mr. 0. Duralswamy Aiyangar: Did you live then?
Pandit Kilakantha Das: Sir, Mr. Thornhill of the Board of Revenue, 

perhaps of Madras, in the Report on Salt in 1876, on page 94, says that  ̂
the quality of earth salt varies greatly in different localities. That pro* 

dtieed from the black cotton soil is generally the best Mark the quality 
here. ' 'I t  is pure white ” , and not‘muddy, not the black salt of Madras 
which is not palatable t o ............

An Honourable Xember: To Mr. Kabeer-ud-Din Ahmed.
Pandit Kilakantha Das: To my friends like Mr. Kabeer-ud-Din Ahmed. 

in Bengal. The salt produced was in well-formed small crystals ”  like 
the Cheshire salt. Tliat produced in red soil is dirty and red in appear- 
atjce, the former is used largely for human consumption and the latter 
exclusively for the use of cattle.*’ Mark, Sir, there was a provision in 
every household for giving salt to cattle.

Sir, the earth salt policy of the Government recently came in for 
criticism at the hands of Sir Thomas Holland in a speech which he deliver
ed before the Royal Society of Arts. He alleged that the restrietion on 
the manufacture of earth salt pressed heavily on the poor. The policy, 
he maintained, was responsible for stinting the supply of salt for agri
cultural operations, and to that extent accoxmtable for agricultural 
deterioration in India. This is the criticism of Sir Thomas Holland.

Sir, five years in March, 1924, a question was put in this 
House regarding salt earth, not by a man who lived on the sea 
coast, but by a man who lives in the Surma VaUey, I mean Mr. Ahmed 
Ali Khan. He was pressing for an industrj  ̂ the extinction of V̂ hich 
affected his own constituents, and as a matter of fact, here is my friend 
Mr. S. C. Dutta from the same constituency, who tells me that, not only 
is there an abundance of salt earth in his district, but there are spring? in 
his own gardens and orchards which ^ve saline water and formerly salt 
Whs made out of that water. Now, Sir, a stone has been put and a guard 
has been established there so that no man can carry a jarful of water 
and make salt out of it. But whatever be the real st^te of things there, 
tho answer given to the question put by Mr. Ahmed Ali Khan was that,
“  The Government of India do not propose to abolish the restrictions, ndr 
do they think it worth tlieir while to institute any inquiry in regard to tKfr
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extent and nature of hardships occasioned to the poor I hope my 
Honourable friend, Sir George Schuster, after the fine sentiments he had 
expressed, will take note of these words—Government do not consider it 
worth their while to institute an inquiry in regard to the extent and nature 
of the hardships occasioned to the poor. And, Sir, we are cryii^ ourselves 
hoarse, we have been crĵ ing ourselveŝ  hoarse on several occasions in thi& 
House, for the promotion of cottage industries which are being killed day 
after day. Of course the machinery for this extinction is imperceptible 
to the common man. But may I tell you. Sir, that this stadt industry wa& 
almost a cottage industry throughout India, and it afforded occupation to 
people in their slack season for which Mahatma Gandhi is now putting,— 
I cannot say unwelcome or welcome,—the charka into the hands...............

Mr. Deputy President: We are discussing the question of taxation of 
salt, and not the manufacture of salt. I hope my Honourable friend will 
try to be a little more relevant.

Pandit Nilakantha Das: I only mentioned it in order to press it upon 
your attention as well as upon the attention of the House.

Mr, Deputy President: But the question of the formation of salt is not 
under discussion*

Pandit NfUkantba Das: Ko, Sir. It i;K>t the fc»mation of salt. But 
I submit the formation of salt is connected with the taxation of salt. If 
you take out the tax, then I want to show to the House how people will 
have their cottage industry, how they will thrive, how it will help them 
to grow, how their agriculture will be improved, and how their cattle will 
be fed with salt. All this is relevant, I submit, to the question of taxation 
on salt- You have heard of the floods in Orissa in Balasore district in 
1927. That was a salt-producing district. Formerly there were monopoly 
centres there, but now there are not even iiiose centres, and people are 
thrown out of employment and they are sinking in floods and dying of 
famine. Nobody cares for these rayais, sometimes they are decoyed by 
sirdars, and sent out to Assam plantations. If they "have got a plot of 
land, it produces nothing. For a land on which salt was formerly manu- 
factured cannot produce rice. Men who have experience in land will tell 
you that on a land where salt wbs being manufactured for about half a 
century at least, not even the best scientific manure can bring the proper 
amount of fertility. If they have got a plot of land, that land is taxed, 
cultivated or fallow— f̂or that is the Toyati tenancy—and in order to pay 
the tax, these rayats have to go to Jamshedpur or to Calcutta to earn 
money and pay the ta x ............

Mr» K. Ahmed: Don’t look at me, look at the.Chair. (Laughter.)
Mr. Deputy President: Possibly you might be able to extract some black 

salt from over there. (Laughter.)
Pandit KilakanQia Das: I tell you this is the condition, and I would 

not have told you all these things had I not been required to do so. But 
the thing is there. Tliey were, out of pity, in 1927 allowed to make theh- 
own salt, and for a full year, I have not got statistics with n>e, emigration 
from that particular land was arrested a good . . . . .  -

Uj. K. Ahmed: You are not true to your salt if you have not got the 
statistics.
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Pandit y flakmtha Das: It is the salt of the Government. I cannot 
he true to Government salt. They were very healthy, and I have seen 
them making their salt. Government had not the face to forbid them 
irom doing it. Gradually some preventive officers or some other officers 
were secretly set on them, and local officers were made by law to fine 
these people Es. 5 or 6, or 10. That was enough to produce the effect 
desired by Government, for the people got terrified. They are probably 
now emigrating in large numbers to industrial centres, Fiji and other places 
:as before.

Mr. E. Ahmed: Were you arrested for smuggling?
Pandit Nilakantha Das: I do not know whether some of them are today 

carrying loads of salt as labourers' from ships which come from Liverpool to 
■Calcutta. The purpose of my saying all this was to show how a whole 
machinery of spies, under the name of preventive offix̂ ers, is constantly 
in operation so that people cannot even have a pinch of salt if it is not 
purchased directly from Government. These mswjhines of demoralisation, 
some germs of which have developed into the Criminal Intelligence Depart- 
men?, were invented even when the monopoly first began, in the early 
days of the East India Company. They were then fresh— b̂rand new. 
Thoste were the days of regulations. In those days there were no Acts 
as we have now. There were two regulations, R ela tion  X of 1819 and 
Regulation X of J826, to which I shall refer here. One of them, namely 
of 1819, makes the boiling of salt water criminal. Then there occurs in 
Jbhe other, i.e., of 1826 a peculiar thing, a very interesting thing. Under 
the Regulation of 1826 burning of straw soaked in salt water was to be 
severely dealt with. If it was burnt, what was the pimishment? They 
were not so civilised in those days. Criminality in those days could 
perhaps be transferred from one man to another. Vicarious punishments 
were, I suppose, allowed. The zemindar was to be fined Rs. 500 for each 
single case found out among the tenants, and the cases were dealt with 
not by judicial officers. There is another very interesting thing too. If 
the zemindar had co-sharers, 2, 3 or 4 or 5 sharers, then the fine, viss., 
Rs. 500, for each offence was not divided. Each of the co-shArers was to 
be fined Rs, 500 for eaph single case. That was the law in respect of 
which Devendranath Tagore on behalf of the British Indian Association 
made a petition where he said:

“  In general it is the poor rayats, often -without any nialicious designs against their 
landlords, amd owing to their inability to pay the high price of so necessary a condi
ment, who have brought themeelves nnder the operations of this rule, by preparing 
solely for domestic consnmption a little saW- upon their daily fires in on© of their 
ordinary cooking utensils, or by burning a little straw steeped in salt water. 'fhe 
manner in which the royats prepare the salt for such daily consumption precluded all 
probability of discovering . . . ”  «
Still, if cases were discovered? Mr. Devendranath Tagore was fined 
Ks. 500 each time. I shall not tax the patience of the House by narrating 
the long history of how it grew in severity and how it killed many races 
of poor people during the course of a century and a quarter. In the 
Famine Report of Orissa of 1866, page 222, part^aph 49, it is said that 
‘̂ salt manufacturei's, who had, turned to landless labourers through sheer 

helplessness’* on account of the Government monopoly in salt were the 
people upon whom the utmost severity of the calamity ”  had fallen. 
You do not, perhaps, know the extent of the mortality in that famine. 
Kow, I am quoting from the Government Report on the famine of Orisstf
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and Bengal. 20 lakhs of people died out of a population of 00 lakhs. 
That is one-third of the population died, and this salt monopoly was sub
stantially responsible for this calamity.

Then comes another chapter in the history of the salt tax. It is 
against the imported salt that I propose my amendment to-day. Now, 
Sir, the East India Company came here. It is useless to quote things. 
So much quoting is unnecessary. It will simply tax my friends and take 
longer time than necessary. I shall be as brief as I can be. When the East 
India Company came here, they pounced upon this salt. Who were the 
manufacturers and who were the taxpayers? As I hinted the other day, 
servants of the Company were not paid. They were let loose on the people. 
Yes, it is a fact. One of my friends told me that he weat to pay a visit 
to that ^eat historian Vinicent Smith. He was buried among his books. 
My friend found in his librarv̂  that there were many records about the 
doings and activities of the East India Company and their servants. He 
asked Vincent Smith, ' ‘In your books I find nothing about the things one 
may find here” . The historian said '*My dear friend, what can I do? 
I have come to realise that these men were a perfect set of scoundrels, 
but for political reasons, I do not wTite about them.”  This is what I have 
heard from my friend. I do not know how far it is true, but I have 
reasons to believe it to be true from what I know of this salt tax busmess. 
I know how the early servants of the Company were let loose on the people. 
They were paid very little, and were freely allowed to carry on business 
and plunder people. There was a Resolution to prevent them from tak
ing part in the manufacture of salt. What was tihe reply? They must 
make some money. The service must be made attractive to them.

The East India Company was making lots of money. Human nature 
is human nature everywhere. In England, why should the nation of shop
keepers brook this profit making of a few individuals? A set of people 
^ e  making profits in India. WTiy should others be deprived of doing the 
same? The Borough of Droitwich complained. Then the Chamber of 
Commerce in the City of Gloucester also pointed out that the manufajo- 
ture of salt by the East India Company was a mandfest violation and 
evasion of Act 3 of WUham IV, c. 85 and protested agaonst the exclusion 
r>f “ the British merchant fr6m the benefit of a market to which he had 
natural and paramoimt claims to be admitted.” Similar Resolutions were 
passed by the Chambers of Commerce of Bristol, of Liverpool and other 
important Trade Centres. I draw . . .

Mr. Deputy President: Order, order. I hope the H<mourable Member
will reahse that he has akeadly taken one and a half hours. 1  think he 
should try to be more brief and more relevant.

Pandit Nilakantha Das: I will be very brief (Laughter), though I have 
so much to say, for the subject is so vast and momentous, and the des- 
<jription is so painful. Then with regard to the principle of the duty. It 
^as to give faciMties to the English merchants in the market of India, 
where they had a paramount and natural right. What is that paramount 
ssid natural right? I cannot say, nor have I any desire to say that. I 
don't like to say unpalatable things, especially because my friend over there 
is so very pdMte and sweet. Then what was the principle? The principle 
is, as first mooted by the Duke of Argyll, that famous Secretary of State
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[Pandit Nilakantha Das.] ^
for India, that the poor man must pay something— am not quoting it. 
Perhaps I am not going to Eipeak for a very long time. Tlie Duke of 
Argyll said— b̂ut this is so important (Laughter from some Honourable 
Members), This is not a thing to laixgh at. The Duke of Argyll said:

“  On all grounds of general principle, salt is a perfectly legitimate subject of taxa
tion. It is impossible to reach the masses by dircct tax«s, if they are to contribute 
at all to the expenditure of the State, it must be throus^ taxes levied upon ^me 
articles of universal consumption, there is no other article in India but salt answering 
this description, and therefore I am of opinion that the salt tax of India mqst con
tinue to be regarded as a legitimate and important branch of the public revenue.”

I consider this to be not an indirect tax as it is called, but a direct tax, 
and if I get time and if you will allow me, Sir, I will prove it.

This is the principle of our salt tax—our salt magna carta, so to say, 
as my friend Mr. Aney would like to remind me here—and if this be the 
principle, may I ask what about the poor man s matches in the market? 
Is it not a tasSible commodity ? Do we not 1̂1 the coffers of our State 
with taxes on matches?

Mr. Deputy Presidant: Order, order. May I remind the Honourable
Member that Standing Order 29(2)(vi) lays down that:

“ A Mesmber while speaJcing shall not—
(vi) use his right of speech for the purpose of wilfully and persistently obstructing 

the business of the Assembly.*’

I hope the Honourable Member will tiy to bring his remarks to a 
conclusion as soon as p̂ossible.

Diwan Chaman I>all (West Pimjab: Non-Muhammeidan): May I ask 
whether it is not withjn the right of the Honourable Member to use hiff-
nght of speech ?

Mr, Deputy President: Quite so, but within the restrictions contained 
in the rule I have quoted. •

Diwan Chamazi Zia&: Is ther  ̂ any time limit?
Hr. Deputy President: There is no question of time limit but I say 

that the speech of the Honourable Member must be relevant.
Pandit Nilalcantha Das: I am sorry, I never meant to be irrelevant.

(At this stage Mr. President resumed the Chair).
Mr. President: Is the Honourable Member still: sp̂ eaking? Although 

there is no time limit to speeches, on thds motion, the Honourable Mem
ber is expected to make a legitimate use of the procedure of this House.

Pandit Kilakantha Das: But considering the importance o£ the subjeot,
and the fact that we have been paying a tax like this for swh a long time, 
over a century and a half, I hope 1 shall be wanting in my duty if I  do 
not make it a point this year to convince even the Government Members 
who have not yet been convinced by argument.

Mr. President: Pandit Nilakantha Das.
Pandit Nilakantha Das: Thank you, Sir. Then I was speaking about 

the Duke of Argyll (Laughter). I asked, this being the principle of the
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«alt- tax, that every poor man must give sometfaling the SHate for its 
protection of the poor—if I may say so—perhaps the other aspect of the 
same pwinciple is that the poor man is protected by the GoTemment, 
receives some benefit real or chimerical, and should be taxed for that 
purpose—if it be so, I was just going to ask on how many things is the 
poor man not paying in this land? Kerosene, does he not pay for it? 
Does he not pay a heavy tax for matches and for income-tax? Who 
•actually pays the income-tax? And all the taxeŝ  that are gathered that 
come to the Government coffers, Avhere do they come frcan? They are 
all based on the primary articles of human consumption- Prices go up. 
There was the currency trouble, and the ?)rice went high and low. Whom 
did they ultimately affect? And that, I say, is a thing which reaches each 
-and everj*poor man in every land, not to speak of matches, or kerosene, 
or even income-tax, which is sometimes directly levied on the debtor. As 
a matter of fact I Imow that many creditors, at the time of lending money, 
take some proportionate advance as interest for the income-tax. That 
•does not matter. Am I to explain here that the grain of rice, the grain 
of wheat which the poor eat, is the real article which ultimately bears 
the biirden of almost all taxes? Then how do you say the poor*man must 
pay something and that it must be out of salt? By no stretch of logic 
can such a position be maintained. Here I am reminded of a very curious 
statement of Mr. Dadabhai Naoroji, who was discussing this selfsame 
subje ;̂t long ago:

‘What a humiliating confession to say that, after this length of British rule, 
the people are in such wretched plight that they have nothing that the Government 
can tAx, and that Government must therefore tax an absolute necessity of life . . . , 
and how can anything be a greater condemnation of the British lines of policy that 
the people have notbing to spend and enjoy, and pay tax on, but that they must be 
j)inched and starved in a necessary of life.”

This was what our famous Grand Old Man, Dadabhai Naoroji, a man 
who gave the ideal of nationalism in the single term Swaraj to the country 
at a time when the whole country was going to be thrown into chaos, a 
man who brought cosmos out of chaos, this was wbat he faid about the 
salt tax. He condemned this salt tax and condemned the Government on 
that score.

It was said that the tax was no tax at all and that it did not affect
the consumption of âlt. It was so stated in this House, and I myself
heard it often. It is not we are told, like India rubber, elastic, It is
inelastic. If you tax salt at the rate of even Bs. 30 per maund, even
then the man has to eat salt. He must find money for paying the tax 
and eat it. The other day, in a communique which we were discussing, 
the average was given as 12 Ibŝ . in India per head consumption. The 
lowest was 8f  lbs. per head. That is the figure, if I remember aright. 
Shall I tell you, S ir ............

Mr. President: Why do you threaten me? (Laughter.)
Pandit Nilakantha Das: Whom did I threaten, Sir? I am only appeal

ing to the House through you, Sir.
Mr* President: The Honourable Member knows that the Chair is very 

unwilling to hold that any Member of this House is wilfully and persistently 
obstructing the business of the Assembly and I am not still prepared to 
believe that the Honourable Member is doing on this occ^ion.



Budtt HilAkantha Dm : No, no, Sir.
Mr. Presideilt: I would therefore a?k the Honourable Member to be> 

brief.
Pandit Nilakantha Bas: I bow to your ruling, Sir, and I shall be ruled . 

by you whenever I am irrelevant. I may be unconsciously irrelevant, I 
never mtan to be irrelevant, but I am prepared to abide by your ruling.

An Honourable Member: Kindly be brief.
Mr* President: The Honourable Member may be relevant, but there i& 

another rule which says that the right of speech shall not be used for the 
purpose of wilfully and persistently obstructing the business of this HousBr- 
but I am not prepared to believe that the Honourable Member is .doing 
anything of the kind. I would, however, ask the Honourable Member- 
now to be brief and conclude his observations.

Pandit Nilakantha Das: I hope I have convinced the House of the- 
fairness of my motion. That was my only object in speaking at this>̂  
length. I •‘am verĵ  very anxious, to convince the House with as many 
arguments from as many aspects as I can. I never mean to obstruct the- 
business of the House and I never like to stand in the way of any Honour
able Member exercising his right of speech.

Then, Sir, let me be brief (Hear, hear). Before I was interrupted,.
I was upon that per capita consumption. It was 12 lbs. average

 ̂ and 8}  lbs. minimum. But what was the official calculation;
when the salt tax was yet green and young?

General John Crawford (not our Honourable friend here, Colonel J. I>: 
Crawford), Medical Officer of the Bengal Government, in a statement 
the Select Committee on salt (1836) says:

“ A Bengal or a Madras sepoy receives a ration of 17 lbs. per annum, that is f  oz,. 
per diem. A Bomljay sepoy 2 oz. per day or 45 lbs. per annum.”

This is the land allowance,
“ at vsea it is 40 per cent, more with salt, fish to boot,'’

This was what was being given in the thirties of the last century.
Mr. Present: Order, order. If the Honourable Member does not con

clude his speech in another five minutes I shall have to revise my opinion. 
about the Honourable Member’s attitude.

Pandit Nilakantha Das: I shall if possible take another opportunity, 
^i^h your permission, to say many more things that I have got to î ay.

Mr. President: I always give the Honourable Member an opportunity to 
eyeak.

Pandit Nilakantha Das: Then, I have finished.

Mr. Preadent: Mr. M. K. Acharya.
(The Honourable Member was not in his seat.)

Mr. President: Mr. Amar Nath Dutt.
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Mr. Amar Kath Dutt (Burdwan Division: Non-Muhammadan Eural):
I move my a^mendment No. 5 which is as follows:

“ That in clause 2 of the Bill, for the words ‘one rupee and four annas’ , the words 
‘eight annas’ be substituted.”
Clau&*e 2 of the Bill is an amendment of section 2 of t^e Salt Act-. I do- 
not know, Sir, why the Government introduced a convention by whichr 
every year, they have to amend an Act. Probably they want to show that 
they have the assent of the representatives of the people in the matt>er. 
The original Act empowers them to have it determined by rules framed 
under tlie Salt Act. For the provisions of section 7 of the Indian Salt 
Act XII of 1882 sayf.:

“ The Governor Greneral in Council may from time to time, by rule consistent with 
this Act impow a duty, not exceeding three rupees per maund of 82 2/7 pounds 
avoirdupois, oii salt manufactured in, or imported by land into, any part of British 
India.”
Here is the law laid down about 46 years ago which empowers an auto
cratic Government to impose salt duty up to a maximum of Bs. 3. It is 
a pity that a convention like this had been established that the subject 
was to come year after year for consideration in this shape and form to- 
afford us an opportunity of discussing it without any intention of paying 
any heed to what we may suggest. The country is not likely to be deceived 
by this procedure for they are well aware of our helplessness in this 
Assembly. Sir, I shall not take much tune of this House in moving my 
amendment. Salt is an article which must be admitted by every sensible 
man, be he a Member of a tyrannical Government or an autocratic Gov
ernment or a bureaucratic Government or a benign Government, as, also 
by every other human being who has any conscience or intellect left in 
him, as an article which should not be taxed. (Hear, hear.) Any one 
attempting to adduce any argument in support of taxation of one of the 
barest necessities of life is either a knave or a fool for he wants thereby 
to deprive a human being of an article of food which is absolutely neces
sarŷ  for the rich and the popr alike. Arguments for the reduction of the 
sail tax have been adduced year after year on the floor of this House, and 
they have all fallen on deaf ears. I wonder why the Government are still 
persisting in sticking to the convention of bringing this sort of Bill before 
the House, instead of relying upon the power that is given to them under 
the original section of the Salt Act. Probably that day is not fax ofiE when 
they will do or probably they think that some harmless or vociferous 
speeches here will not affect them. That shows their mentality. I think 
we should not say much about it, knowing as we do that they are deter
mined to do what they want to do, and Imowing as we do that we cannot 
alter their minds. In fact I pity the Honourable Member from Orissa, 
Pandit Nilakantha Das, who took up so much time of the House, who I 
think is still having some faith in the good intentions of the present 
bureaucracy. I pity him. Long long ago, at least in Bengal, we were 
disillusionised, when a brilliant Viceroy brought about the dismemberment 
of our province to stem the tide of growing nationalism. Probably Lord 
Curzon wanted to give us an opportunity of expiating for the sins of 
Bhobanandas and Mir Jafafrs. TRieir sons and their sons' sons have to 
expiate for the sins committed by them, and probably they will have to 
do so for generations to ccane as there are even today a nimiber of Mir 
Jafars and Bhobanandas. Sir, what I ask for is that this salt tax should be



[Mr. Amar Nath Butt.]
reduced *to at ieast aonas 8. This is our demaud. We are not on our 
kiiees* before an alien bureaucracy asking for any boon or concession, but 
we do demand, as Indians, in this House, our inherent right, our birth
right, in our own land, in order to see that the poorest amongst us do 
get iheir salt. We demand that the Grovemment s»houid cut down find 
reduce the salt tax to annas 8. If they do not, all the epithets, all the 
abusive epithets that one can use may not avail us to bring them down to a 
-sense of understanding the situation; but they ought to read the writing 
on the wall. Year after year, if you go on flouting public opinion like 
this, year after year if you go on insulting us without listening to us and 
without granting our just demands, because you have got the power to do 
BO, pray do not talk of progressive realisation of responsible Government. 
I also ask those countrWen of ours who are still induced by false hopes 
to »take note of this. I hope Englishmen in England have not yet lost 
their senses; I say to you Englishmen, look at the depth of degradation 
to which you have come down. If this is the position in India, you are‘ all 
exploiters, which is but another name for thieves, and you have become 
tyrants—for which the euphemistic name given is autocrat. What are 
yon? Are you the children of those Englishmen . . . .

Mr. President: Order, order.
m. Amar Nath Dutt: Y es, Sir; I shall come to the point. I demand 

of you, Englishmen, to reduce the salt tax.
Mr. President: The Honourable Member must address the Chair.
Mr. Amar Nath Dutt: Therefore, I move this my amendment, that:
“ In clause 8 of the Bill, for the words one rupee and fonr annas' the words 'eight 

.annas’ substituted.’*

I hope, Sir, it will be accepted by the House.

Mr. V. V. Jogiah (Ganjam cum Vizagapatam: Non-Muhamntadan
Rural): Sir, my amendment proposes that the duty on salt should be 
reduced to As. 10. Sir, there can be no greater hardsliip upon a comnamity 
than the imposition of duty on an article which is almost indispensable cc 
life. It has been admitted, Sir, that salt is a commodity, which is a prime 
necessity of life. Medical opinion has been insisting that, unless a man 
takes at least 20 lbs. of salt, he cannot lead a healthy existence. So that, 
even the poorest of the poor cannot get on without this necessary com
modity, salt. In India, as has often been pointed out in this House, 10 Iba. 
of saft is said to be the average consumption per head, while that is only 
half the amount that is required for leading a healthy hfe. In̂  England, 
we find that the average consumption per head is 40 ibs. Salt is needed, 
not only for men, but also for the cattle. The use of salt. Sir, as has b3en 
stated by Professor Fawcet, must be as free as the air we breathe and the 
water we drink. The price of salt always depends upon the duty that is 
imposed on it. People take more salt when the duty is less and prices ar(̂  
cheaper. This is proved, Sir, by statistics. Increase in the salt duty 
always resulted in the reduction of consumption, and decrease in the duty 
in an.increase of the consumption. For instance, in the year 1903 v̂hen 
the salt duty was reduced by 8 annas, we find, Sir, that the" total consump
tion of &alt in the whole of this country which was about 36J million maunds
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before, increased to million m’aunds. That is, it increased by 20 per 
cent. And theu with regard to the average of oousumption per head, it 
WHS found to be less than 10 lbs. before the year 1903 and it went up after 
1903 to about 1 1  lbs. In fact, Sir, this rapid rise in consumption took place 
in response to every reduction or lowering of the duty. There can be no 
greater evidence, no more conclusive proof, than this that a higher duty 
entails, great privation and considerable suffering, on the p^ple. The 
consumption of salt, Sir, has not kept pace even with tlie normal increase 
in the population.

It was once the orthodox oflBcial opinion that the duty on salt did Tii-t 
press unduly upon the people of this countr}\ The Govfermnent and its 
apologists always advanced two arguments in defence of salt duty. One 
was that it was the only contribution that the poorer classes made towanls 
the public expenditure. The other argument was that the duty im!posed t>n 
salt compared favourably with the duty per head in other countries. So 
far as the first argument is concerned, Sir, I submit it is altogether in- 
(•orrect. It is the poorer classes that pay most, relatively to their income, 
towards the revenues of the State. It is these classes, Sir, that always
pay most of the taxes in this countiy. Take, for instance, the drink
revenue. It is the poorer classes that contribute most of this revenue.
Again, it is they that pay the forest revenue, though they were deprived 
of their rights to graze and their right to collect fuel, free of duty. It is 
they again, that pay the bulk of the revenue from stamps and registration 
for tlio reason that most of the litigation in courts relates to small sums. 
It is tliey again, Sir, who pa\ a fair share of the customs duty as was 
admittixi by one of the Finance Members who stated that, as much as 
to 25 per cent, of the revenue is paid by the poorer classes. One Mr. 
0 ’Conor, once Director of Statistics, stated in a paper read by him that 
it was the poorer section of the Indian cultivator that contributed i.uast 
largely to the finances of the state of this country. There is therefore no 
justification wliatever to say that the ix>oror classes do not contribute and 
that this salt duty fs the only dutj they contribute to the Indian Exchequer, 
'i’he next argument, Sir, is that, compared to other countries, the average 
()[ salt duty in India per head is less. This again, Sir, is a very fallacious 
argument. An argument like this could be valid only if we take into con
sideration the income of an Indian compared to the people in other c»;un- 
tries. It is a well known fact, Sir, that the average income of an Indian 
in this country is only about Hs. 6 a month, while in other countries it is 
not less than about Bs. 100. So that, if this is taken into consideration, 
this argument also does not hold.

It has been admitted, Sir, times without number by responsible admin
istrators that this tax presses very heavily upon thti people of this country. 
It is useful, Sir, to recall to the memory of this House certain statements 
lii.ide l)v responsible men in the Government of India and by former Secre
taries of State. In this connection, Sir, I would take this opportunity of 
referring you to what Lord Cross, a Secretary of State for India, wrote lo 
the Government oi India in a despatch to the Government of India iti the 
year 1888. He wrote as follows:

‘I do not propose to eominent at length on any of the mcasui’es adopted hy your 
Government except the general increase in the salt duty. While I do not dispute 
the conclusion of your Government that such an increase was under the circumfltances 
tmavoidahle, I am‘ strongly of opinioQ that it should looked upon as temporary and 
that no effort sh<mld lie spared to reduce the general duty as jqseedily as possiMe to 
its former rate.”

D
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[Mr. V. V. Jogiah.l 
His LordsMp further urged on the atteution of the Government of iDciiu 
tĥ ) following weighty ccnsiderution on tlie point :

‘i  -witi not dwell on the gieat legiet -with wbicU I should at any time regard the 
imposition of additional burdens on the poorest classes of the population through tl^ 
t-aication of a necessary of life ; but apart frOm all general considerations of whai is 
id such respite right and equitable, there are, as Youi* Excellency is -well awarê  in 
the case of the salt duty in India, weighty reasons for keeping it at as low a mte 
as possible. The policy enunciated by the Government in 1877 was to give to the 
people throughout India the means of obtaining an unlimited supply of salt at a very 
cheap rate, it being held tliat the interests of the people and the public revenues were 
identical and that a proper system was to levy a low duty with unrestricted consump
tion. The success of that policy has hitherto been thwarted. While the duty Had 
been greatly reduced, the consumption tiuHjugh this and other causes has not increased. 
The revenue is larger now than it was before the refoi-ms commenced in 1877, and 1 
sê  no reason to ^ubt that the consmnption wiH t»ntiniie to increase, if it is not 
checked by the enhancement of this tax.”
He afterwards speaking again at a public meeting, stated that he was con
vinced that the earliest occasion should be taken to abrogate the increase 
in the salt tax. So that it was the opinion of a responsible statesman like 
Lord Cross that this duty bore heavily on the poor people of this country. 
I. can niultipJy such utterances from other Secretaries of State. But I do 
not wish to trouble the House with them, as the time at our disposal is 
short. I

I will say one word more, Sir. It is really very surprising that India, 
possessing a very large seaboard and presumably therefore being in the 
position not only to manufacture salt for itself, but also to supply it to 
other countries, shoidd depend for its supply of salt to the extent of one- 
third on other countries. It is said, Sir, that l>his Indian salt does not 
command a market in Bengal. It is really strange why the Bengalees 
when they are out of Bengal, use this salt, but when they are in Bengal 
they do not use it. I fear, Sir, there is no genuine feeling against the 
Indian salt in Bengal; but it is a feeling w'hich is manufactured in a v*:*ry 
artificial manner. The other day, my Honourable friend, Mr. Neogy, 
referred to it at great length and I do not therefore propose to repeat it.

It is necessary, Sir, if salt should be supphed at the chea|>est price in 
this country, that the policy of Government with regard to liie manufacture 
of salt must be altogether changed '̂ The manufacture of salt should nt.t 
be restricted, as it is at present, to a few places, but it infust be consider 
ably improved and extended. I know, Sir, at one time there were a 
number of salt factories throughout the length and breadth of tJie country, 
but I am sorry to obser '̂e that most of them have been abolished and tbey 
have now been confined to a few places. In these circumstances, Sir, I 
suggest that salt manufact\ire should be improved, and I Submit that 
severe economy and rigorous retrenchment should be applied through all 
departments of Government in order to secure a reduction of the salt duty. 
With these words I move my amendment.

Khan Bahadur S^araz Hussain Khan (Patna and Chbfca Nagpur cum 
Orissa: Muhammadan): Sir, my antendment is that the salt duty should 
l)e reduced to one rupee. I .should have been glad if the duty were totally 
abolished, but as I think it may be difficult for the Government lo  cam- 
oft the administration, I simply move the reduction of the duty to one 
rupee, I may tell you, Sir, th t̂ this salt duty hits the starving milHons of 
India to a considerable extent. In the first ^Assembly a similar question
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was discussed, and after that, I went to my village and there, if not
thousands, at least hundreds of people came to me^people half-naked ;ind 
in rags, with only a loin cloth round their bodies and no other cloth—living 
in mud huts and cottages, who could not even have two meals a day—they 
lived simply on what little they could get—cereals and other things—
they could not get food of any other kind— t̂hey aJl came and fell at my 
feet and said You are in th« Assembly: why do you not move for the 
reduction of the whole of the salt duty? To us one pice is as nofuch as one 
thousand rupees is to; you. So you will not be doing your duty if you do 
not Avork for the reduction of the salt duty,'* I felt it very much fcefort̂ ; 
and fmni beih*,̂  a 9ui)porter of the Government, this salt duty it was, which 
tnadti me turn a Swarajist. (Cheers.) And, Sir, if this small reduction is 
not acce|5ted by the Government, then I am afraid, in this old age of
mine, I do not know what I might beconte. I do feel for the people and 
I know that my friends on the Treasury Benches are not against the people
—the hungry millicHis who go from day to day with a single meal and 
sometimes not even that. My friend, Pandit Nilakantha Das, said that
the landlords do not pay much attention to the condition of the tenant.
He is wrong there. Those zemindars who have got any sense of responsi
bility go and try to mix with the people in their houses and join their
ceremonies and see what they do. It is on behalf of those people, wh‘)m 
I know full well, and about whom my Honourable friends on the Treasury 
Benches have no idea* whatever, that I wish that the duty on salt should 
be abolished altogether. But, Sir, I do not seek to cut it do^Ti in full.
T f:a\ , grndiially reduce it so that after a few years it should be abolished 
altogether. The Members on the Treasury "Benches should have the gift
of imagination and common-sense to understand how things are going 
from bad to worse, and I hope that they will accept my amtendment and,
in the course of a few years, altogether abolish it. That, Sir, is why I
have come up to Delhi; it is only for that purpose; because otherwise I  felt
1 would be shirking my duty to my tenants and to the hungry millions for
whose welfare I am equally responsible. I  say that the whole duty should 
be abolished, but for the present I appeal to the Members of the Treasury 
Benches that they will accept this simple amendnnfent. With these words I
move my amendment that in clause 2 of the Bill for the words “ one rupee
and four annas'’ the words ' ‘one rupee"’ be substituted.

Mr. O. Duraiswamy Aiyangar; Sir, I am sorry that, at this late hour
of the day, T have to take up the tiJSfie of the House while probably many
people may not be inclined to give a patient hearing.

In the first instance. Sir, I wish to say that, if I feiove this amendment
on the salt tax, and if I make a speech upon it, it is not in view of the
iirificnding elections that I am doing it, it is not with a view to give an 
nocount tft my electorate that I am now making a speech. If I did not
give an account to my electorate for the last three years, rather for the
last six years, I a<m not going to give an account to my electorate by this
one speech of mine. Sir, in the book, Indian in 1922-23, Prciessor
Piushbrook Williams passed a remark like that with reference to the Mem
bers of the Legislative Assembly who were leaving the Assembly at the 

of 1928 and ŝ tnnding for fresh elections. His remarks were :

"Apart from any question of compunction which they mitjht have had in adding 
to tbe burden of tlie classes Btricken by poverty, the, majority of the members h^d 
naturally to oonsider the question of their approaching elections,"'
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[Mr. G. Duraiswamy Aiyangar.]
I’hat, Sir, w<fi« an insinuation which Professor ItuBhbi'Dok WiliiaJms made 
m that book called Moral and Material Progress Eeport, an insinuation 
which he made unjustly and irrelevantly against the Members of the Legis- 
irtl.ive Assembly in 1928, wljen they protested against the raising of the salt 
tax from Bs. 1-4 to Bs. 2-8. Sir, a remark like that from I^fessor 
Bushbrook Williams I can understand. The other day, Sir, bay Honour
able friend. Sir Hugh Cocke, when I made a speech about the railway 

freights fmd auienitieR, taunted me by saying that I might print it 
in a pamphlet and distribute it i<o my constituency. That also I can under
stand. BuX, Sir, it pained toe very much when 1 heard from you, Sir, 
yesterday that you gave latitude to the Members of this Assembly in this 
session because of the impending elections. If the Honourable Members 
of this House have not accounted for their work in this Legislative Assembly 
iiud for their work for the cause of the countrj  ̂ during all this time of three 
years that they have sat here, are they going to do it by one speeclTupon 
the Finance Bill, or by one speech upon any other subject in this particular 
session? Sir, you will îlso have to face the elections. I am very sorry 
therefore that you should have passed such a cruel remark against Mem
bers of this House who have all, like you, Sir, come here to represent the 
people and their constituencies with all theTr conscience, with all eamest- 
nfvss ;ind with all zeal.

Sir, the imiendment which I have the honour to move this day requires 
some explfmation. It is not in the usual fonn of substituting one rupee, 
or twelve annas or 8 annas or four annas for Bs. 1-4-0, but it is framed 
in such ahnanner that it naturally requires a little bit of exT>lanation. The 
amendment that I propose, Sir, runs as follows:

“ and the said provisions shall, in so far as they enable the Governor General in 
Council to remit any duty so imposed, be construed as if with effect from the 1st 
day of April, 1929, they I'emitted the duty to the extent of twelve annas out of the said 
one ruf>ee and four annas, and such remission shall be deemed to have been mad? out 
of the leviable duly by rule made under thfit section.”
T will explain, Sir, frankly what my object is in moving . . . .

Mr, President: Is it not the same as the amendment of Pandit 
iVilakrintha Das?

Ill, C. Duraiswamy Aiyai^ar: It is the same as that, but the only
difference is, while Pandit Nilakant^ Das has moveil for the total aboli
tion of the tax on Indian salt and retained the duty of Bs. 1 -4-0 on im
ported salt, I retain 8 annas tax upon the Indian salt and retain B«. 1 -4-0
upon the imported salt.

Sir, I am responsible for the wording of this amendment, and let ine 
WAV a word in explanation of it. There are two Acts, Sir, the Jndian Salt 
Act and the Indian Tariff Act. Under section 7 of the Indian Salt Act 
there are three powers vested in His Excellency the Governor General in 
Council; one is of imposing a salt tax to the extent of Bs. 3 as the maxi
mum: the other is of reducing the salt tax, and the third power is of re
mitting the tax. I say, Sir, these terms “ imposition, reduction and re- 
mis.sion'’ have got their respective significance in law, and we presume 
that in law no word is unnecessarily used, and therefore I take advantage 
of these three powers which have been given to His Excellency the Gover
nor General in Council under section 7 in order, if possible, to g t̂ some
honefit for the poor people of this country.
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Sir, it has been asked by some Members here, my Honourable friend 
Mr. Amar Nath Dutt asked—why the Goverolment introduced the conven
tion of bringing up the Finance Bill year after year before the Assembly 
when they have got the ])ower under section 7 of the Indian Salt Act. 
My friend Mr. Neogy said that he achieved a great thing in 1921 when he 
established, along with his colleagues in the Assembly on thaC ocoaBion, 
the convention of ^tting the Finance Bill before this House, even if it be 
for a specific i\nd limited purpose. But, Sir, my idea is that the Govern
ment consented to place the Finance Bill only as regards a certain ptwiiion 
of the ways and means and not entirely the ways and means of all their 
expenditure; only a certa.in portion of it, just enough to meet the demands 
left for oiu- vote. I say, Sir, fhey have consent^ to place the Finance 
Bill, limited in extent, before this House, not with bona fide intentions, 
but so far as I am able to see,-^because we have day aiter day reasons 
to suspect their motives,—^nth some nefarious object. Although they 
know that they have, under section 7 of the Indian Salt Act, power to 
impose salt tax to the extent of Rs. 3, and as they know also that it is 
a tax which presses heavily upon the poorest of the poor in this country, 
they do not want to take the responsibility on their own shoulders of levy
ing this tax, but they want the instrumentality of this House to throw 
that sword on the neck of those poor people. They ask. therefore, through 
this Finance Bill to legislafce before a. certain tax is levied upon those poor 
people. If they had reserved their power to themselves and if they had 
gone on levying the salt tax without reference to the popular Assembly, 
ns this is often called, then they would have taken upon themselves the 
entire opprobrium, the entire notoriety, the entire curses of the people of 
this count!y In order to have the peoples’ representatives also to share 
with them these curses, the Government have begun to place this T^nance 
Bill befoT-e the Assetmbly. I say, therefore, if they a«k us to share with 
{]ieni those ciu*ses, let them also co-operate with us in seeing that the 
curses are reduced, that the difficulties and hardships which are experienced 
l)v the f)oor people are reduced to a minimum, let them try and alleviate 
thi ir miseries.

Now, Sit, the question of the salt tax is unfortunately not given the 
importance in this House thnt it deserves. In this matt-er. Sir, I attn not 
prepared to throw the entire blame upon the Government Benches alone. 
1 wish t(̂  apportion that blame on the peoples’ representatives also. I would 
call that contributory culpability an the part of the peoplesVrepre&enta.tives 
rî sf̂ onsible for this. People boast in this Assembly or on public platforms 
that they represent the poor people; they are shedding tears for the suffer
ings of the poor, and yet, w’hen the question of salt tax comes before the 
House, where are they? And tliere has been an attempt, even today, 
to see the House fail for want of a quorum. I am sorry t̂ > say. Sir, whether 
they af'e members of my party or of any other party, that there has been 
an attempt to evade their duty in this Imatter, and I am sorry to say there 
is I! g<K)d deal of contribuiory culpability on the part of the peoples’ 
representatives; I:eĉ i,use if all the people, with one united voice, had 
attached that importance to it which the subject requires. I am sure the 
i?alt tax would have been abolished long ago.

Now, Sir, in the first instance, I wish to plaije one aapect of the matter 
before the House, before I "o into the hardships of the poor people. I 
first consider it as a most humiliating thing that a necessary article of 
food should he faxed in any country'. I call it mehuioholy teeanness to go 
an(} tell a poor man, wheî  he has to drink a cup of gruel, ''first pay my
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and then drink ytmr cup of gruel.” It is unimaginable that there 

should be a tax levied upon a necessary article of and it is well
Ijnown that, in a country like this, the poorest of the people are those who 
take the greatest amount of salt, Their food does not contain the salt 
which the food of the rich people may contain in other ways. The rich 
man may have liis salt in various other articles of food which he takes, 
but that is not the case so far as the poor man is concerned. I therefcM̂  
consider it a most humiliating thing that a tax should be levied on one 
of the most necewsarĵ  articles of food.

Sir, we have, on the floor of this House, heard fjries of humiliation 
with reference to the cotton excise duty. Merchant princes of Bombay 
raised n Inie and c>*y on the floor of this Assembly and said that it was not 
for the ?n>e of money that they were -fighting, but for the sake of humiliation 
That they were subjected to on account of the cotton excise duty. Sir, if 
the lev;̂  ̂ of the cotton excise duty, on the textiles, the profits of which 
"o to the rich man’s pockets, is a> humiliation to this country, I ask, is 
it not a thousand times greater humiliation that, in this country, every 
poor man should be asked to pay for the necessary article of his food? 
1 therefore consider it highly buimiliating, and I asked my Honourable 
friend, the Finance Member over there, whether there are any countries 
in this world which levy this salt tax. Sir, My Honourable friend gave 
me an answer—it is a very recent question that I put. The question was 
this:

‘"Wijl Government be pleased to state which other coaRtal coontries in the world 
levy any dnly on salt and the rat« of snch duty?**

This v.as on the 29th January 1929.
The Honourable the Finance Member replied as follows:

' ‘The Govemments of the following countries levy tAies on salt :
Brazil,
Bulgaria,
France,
Netherlands,
Venezuela.

I must leave it to the Honourable Member to say which of these countries are 
m ver^ by his term Voastal countvie«\ The Government of India haye no np>to- 
date information as to the rates of tAx levied by the Govemmenta menticmc  ̂ in the 
second list.”

Well, Sir, it is really regrettable that the Oovemment of India have not 
up te-dat  ̂ informati<m as to the rates of taxes levied by the Gk)vermnents 
inrntioned in the second list. Sir, with all the h\ige machinery that 
they command, it is really surprising that they are not in a position to 
say what the rate of duty is in those five countries which have been named.

Now, Sir, I have been driven to search out some infcwrmation on this 
head I (may take first, Sir, the important country ‘which has been 
inentioncd,—that is France. At page 75 of this book, the Financial Cmin 
of France by Oeorge Peel, written in 1925, he says this :

“ Alt regards the salt tax,- this was the oldest tax in France, dating, it is said, 
from the days of Philippe de Valours in the fourteenth century, and known under 
the jisxae of gahtUe,, meaning* a jrift or qohr. This tJix. it need not be said, was l«yifd
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with the injustice and inequality prior to the Kevolutiou. There were regions
of the great <jabelh  ̂ of the small gabellt, regions redeemed of the gabelU and region* 
which had always been exen^t from the impoBition. One of tiie most distinguished 
of French economists, ^Titing in 1876 said the avers^ daiJy pay of au agticulturai 
labourer was 60 centimes. From this it may be deduced that salt tax in the regions 
of the .^eat yabeUt was as h i^  î s one tenth of the whole of the labourer’s revenue. The 
Hevolution, of course, abolished this tax, but it was soon re-established in 1806. By 
1872 the salt tax was so modified that it was equivalent only to one franc per head 
of the population, a mere trifle.”

'J’lmt, Sir, is the present condition of France, and the Honourable the 
Finance Member does not strengthen his position by putting forward Franco 
as a great ideal for levying a rate of Es. 1-4-0 per maund in thiŝ  couiitr>̂  
My amendment asks for eight annas duty; it is not a trifle; it is much 
more than that; it is something very substantial so far as we are con
cerned. The next country to which I can make some reference, because 
I have had the benefit of some information, at least from the Library 
of the Assembly, is Venezuela, which is one of the coimtries mentioned 
by him. In Venezuela, as I find, from the 1926 Statenman's Year-book, 
it occupied the fourth ranlc in the revenue sources of that country, whereas 
our salt tax here occupies the third rank. But in 1928 salt became a 
(jovemment concern there and the salt tax is there no more. {An Honour
able Member: “ Hear, hear.’ ')

Then, we are told that the salt tax has a political significance in the 
sense that it is a tax which all people will pay, every one will universally 
pay. I am not referring today at any length to the old hag theory of the 
Duke of Argyll or the demolition of it by I r̂ofessor Gokhale. Mr. Gokhale 
in the Imperial Legislative Council has often demolished that theory; only 
he made an exemption with reference to the income-tax and the opium 
revenue. He said, excepting for the matter of opium revenue of this 
coimtry, and the income-tax, all other sources of Government revenue are 
contributed by the poorest man. I would ask the Honourable the Finance 
Member to make a refê rence to those speeches, but with reference to those 
two exceptions I wish to tell him that the opium revenue is also contributed 
by the poorest people of this country. We have had very very sorry and 
sad accounts of how persona working in factories in Bombay have be^  
administering opium to their children, to their babies in order to prevent 
them from crying when they are working in the factories. The poorest of 
wage-earners also are contributing to the opium revenue of this eountrj-.

A<; for income-tax, as my Honourable friend. Pandit Nilakantha Das, 
has stated, there again it is the poorest man that pays. It is the poor 
nuijj that lK>rrow8 and though it is the rich man s hand that pays, it is the 
poor man's purse that really pays. Therefore, Sir, there is stbsolutely no 
exception to the various sources of revenue' being contributed by the poorest 
man in this country. Then why advance the theory that, but for the 
salt tax, the poorest people will escape? As for the political significance 
in a country which is not a self-governing country, of every man sharing 
the taxation and feelmg tJie responsibility of the State,—if that be the 
fullest implication of the political significance of it—I ■̂’ill only read to 
you a short passage from the “ Government of India’ ' by Mr. Bamsay 
Macdonald;

“ The Salt Tax has long been regarded as a blemish on our Indian fiscal system. . . .
The Salt tax is exaction and opijression; and if  the peojple understood it, it would 

only breed discontent. It is a survival of the general exploitation of India’s poverty 
by a profit-makinjp Compamy. The argument for its r^ention illustrates the error

'i’HK INDIAN FIKANCJE BILL. 2 3 l9



|Mrv G* DurHiswaitiy
ao preyalent in India, of assuming that Uie political wisdom of a WeBtfirn self-governing 
State is also political wisdom in an autotTatically oi* bureaucratically gOveni«d one, 
and that a bureauci-acy ims the same right to impose burden® on a people that a 
representative Legislature has. The payers of the Salt 1'ax have no more to say in 
Indian p<)licy than the man in the moon, and the price of tlwir salt has no more
tnfiuence on the buieaucracy than the cost of their weddings.”

Therefore, there is absolutely no political siguiticaiice about it. People who 
pay ihe salt tax are not feeling the responsibility of this Government, are

^ not allowed to feel the responsibility of the Govemuient, and
there is no sense of nobility or magnanimity about it. On 

the other hjmd, [X)sitively it is a himniliating tax. 1 ask, if there be no
other ground for it, at least on this ground, is it not the duty of the
(lox êrnnient lo relieve the people from that humiliation?

I come to the hardships o f tht̂  tax. The liardship of the tax 
has fceen pleaded before you on the ground of the extreme poverty of the 
people in this countr3\ My Honourable friend, Mr. Mukhtar Singh, 
yesterday quorrelhng with the Honounible the finance Member as to 
why he advisesj thrift to persons who have reduced their expenditure to 
an irreducible mininuuii, who are absolutely ]X)or. But the Honourable 
the Finance Member is not to blame for that. The Honourable the Financi’ 
Member gets his information alrout the people of this countrj  ̂ from that 
Kureau of Public Information, the head of which is Mr. Coatman. 
Kh-UI I read f)ut to you a page—page Of)—of his wonderful publication, and 

caJi resist the temptation of coming to' the conclusion which the 
Finaiice Member, new as he is to this country, has done? Before I quote 
it, I am sur))ris(*d to find that one important item, which is made a test of 
Ibo richness of peo})le, is the cigarettes that are smoked.

‘ *Anj4>ody wliose direct acquaintance with India extends over a |Mn*iod of 20 or 30 
years will have no hesitation in saying that India has, on the whole, piospered during 
that period, and if he were pressed to recount for his belief Ite would point to a 
number of signs, each of them, no doubt, unimp»rtant ŵ hen considered separately, bui, 
when taken together, found to be fairly convineinz. Railway statistics for example, 
show that even the poorest sections of tiie people can afford to travel much moic than 
in the past. Again, cigarettes, mineral waters and other simple luxuries ai-e now 
enjoyt'd l»y the masses. . . . ”

I would ask if my Honourable friend Mr. Cofttman w r̂e here, how mon> 
cigfirettes he exchanged with these masses.

Biwan Chaman Lall: He is here.

Mr. G. Duraiswamy Aiywigar: He is concealing hunsclf somewhere.
“ Savings Iwink deposits and membership of co-opei-ative societies are continually 

increasing, showing that more and more of the people arc able to save a little and put 
it by for hard times.”

One other passage I may read from his wonderful book, page 14(). And 
when T was telling the substance of it to my Honourable friend, Sir 
Purshotamdas Thakturdas, he would never believe that such a statement 
w is' made in a responsible book like this. The mistake lies in considering 
it responsible. At page 146 he says: ,

“ It is, however, certain that the woblem of unemployment India is very different 
from the correspond ill ̂  problem in England. In this country theî e is unemployment 
from time to time in particular industries, but normaliy all the labour available can 
be absorbed and, very often, the trouijle is not to find w'ork for the wrorkless, but to 
find workers for the ŵ ork.’"
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DiwMi Cliaman L&U: Where does he get it from ?

• Mr. 0. Duraiswamy Aiyaagar: You are fighting about one statement 
about Mr. Jinnah. Why don't you attack him on these points.

“  When we talk of unemployment in India, what we have in mind usually is the 
unemployment among the educated classes, and there is not the least doubt this 
constitutes a problem which is becoming’ more and more serious every year” .

So, according to Mr. Coatman, the problem of unemployraent in this 
country is only among the graduates, among those who pass imiversity 
examinations, but among the masses there is no question ô  unemploy
ment. The difficulty that he finds is more to get people for the work 
and not get work for the people. That, Sir, is the study which he has 
made of the conditions in this country, and he is entrusted with the task 
of preparing a moral and material progress report year after year and putting 
it into the hands of the Secretary of State, to throw dnst in th#̂  evps of 
the members of Parliament in England. (‘"Shame.” ) Two sentences will 
do instead of this l^g book. There can be no moral progress in this country 
80 long as opium and liquor are prevalent in this country. Thf̂ re can 
be no material progress in this country so long as our friends in England 
are exploiting all the industries in India. Two sentences will do for 
describing the moral and material process of this country. Now, Sir, if 
the House acrees with me that the people of this country are really poor, 
that the problem of unemployment stares them in the face, and that. 
Mr. Coatman, who is fully employed, is not an authority fofr speaking, 
upon the unemployment cj persons in these villages, then I proceed 
further to say that the salt tax imposes a very heavy burden upon the poor 
people of this country. Now, Sir, very often statements proceeding from 
me would receive some weigrht if they are supported by some authorities 
and if the authorities happen to come from’ their own men, they are pix>- 
bably a little more weighty, because they were given at a time w’hen they 
were never considered as communists. They considered them ofood 
citizens of England. Mr. Fleming, in- his evidence on the 5th March, 
1830, before the Parliamentary Select Committee, said:

*•1 am of opinion they would consume more if it were cheapo.’*

John Crawford said:
“  I should think, npon the whole, that there is no ooantry in the world in which' 

salt, at the present moment, is higher priced than it is in Bengal in reference even 
to its absolute price and stiU more in reference to the capacity of the people who are 
consumers of it.'*

Then. Sir, Alexander Eeed, a Cheshire salt manufacturer was asked a 
question f

it not natural that consumption shonld be much greater in a conntry where 
salt meats are not necessary where bread, butter and cheese, which in this country 
are fully impregnated with salt, are not the common food of the people? Do you 
nnderstand the question ? **

He replied:
*‘I do understand it. It is difficult to prove it. But I should say, supposing a 

person tn this country consumed 12 lbs. a year and the same individual were to go in 
a hot chmate with the same food as is given to the inhabitants of India and that the
^  It. consumption will be double that quantityAh lbs.
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Mr. President: What year was it ?
iir. C. Dunuswamy Aijriuigar: It was in tlie ParUanaentary Select Com  ̂

mittee m 1830: I do not know how the date' bceomes of significance
here . . . . .

Mr. President: Great significance.^
Mr. C. Duraiswamy Aiyangar; When human natme has been the same. 

Now» Sir, I  shall not trouble this House with any long hi&tory. I will 
ask my Hoivpiirable friend, the Finance Member, to remember certain 
figures. We have all along been speaking of salt as being only necessarj  ̂
for human beings. I shall put that before him first. There are 300 
millions of people in this country. Of course the figure comes up to 318 
or 320 millions. My Honoiu-able friend,. Mr, Lloyd, who is not in the 
Assembly now, but who is adjacent to it, asked me to deduct the number 
of babies and I have deducted 18 millions. It does not matter. Taking 
the 1921 census figures, there are 300 millions of people. There have been 
9 years after that, and I am quite sure that, in these nipe years, there has 
been at least some increase of population, but that is another matter. I 
will refer to that later on. For 300 millions, taking the average of 15 
pounds per head, because 17 pounds is the jail diet in Madras— t̂he figured 
in India rang© from 10 pounds to IS pounds per head according to pro
vinces, you must have a Sfupply of at least 4,500 million pounds of salt 
every year. Ne:xt let us take the number of cattle. I t^ e  the figures 
of cattle from the Eoyal Agricultural Commission’s report, but before I  
give the figures, let me satisfy the House thail^cording to all authorities, 
cattle require salt in a large degree than men for keeping up their health. 
I do not know where my friend, Dr. Hyder, is today but I shall refer to 
him presently. Dr. Rat an says, salt is a good prophylactic or preventive 
of diseases. Mr. Arthur Youfig points out that 7 annas a head is the 
minimum estimate for salt to cattle. Mr. Robertson, who was once asked 
to report on the Coimbatore Agricultural College in Madras, says:

“ The high price of Salt in India ie a serious drawback on agriculture. In Englajid 
good agricultural salt for the use of stock or for use as manure can generally be 
purchased at about per ton, similar salt costs in iiiis Presidency (M^ras) aJwut 
Rsŷ SO per ton. Live stock cannot be maintained in good health, unless they have 
frequent and regsnlar access to salt.**
Now, Sir . . . , .

Mr. President: Order, order. I think the Honourable Member is bound 
to take long. The House stands adjourned till tomorrow morning at 
Fjleven of the Clock.

The Assembly then adjourned till Eleven of the Clock on Friday, the 
2*2nd March, 19^.
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